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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

T h ir t y - th ir d  re por t  

Shri Easwara Iyer: I beg to move
‘That this House agrees with 

the Thirty-third Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 17th December, 
1958 ”
Mr. Deputy-Speaker: The question

is*
“That this House agrees with 

the Thirty-third report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 17th December, 
1958 ”

The motton was adopted.

Land Reforms in Hie 
Country

Shri Easwara Iyer (Trlvendnim): 
May I make a submission9 In View 
of the importance of this resolution,, 
let us have three hours for this Let 
the time be extended to three hours 
In fact, in the Committee on Private 
Members’ Bills and Resolutions, it 
was more or less agreed that if more 
time was required, it would be con
sidered by the House

Mr Deputy-Speaker: Would it be
possible when he himself has moved 
the motion and it has been adopted, 
that he should get up after one minute 
and say that it should not be adopted?

Shri Vasudevan Nair (Thiruvella): 
We als>o said that

Shri Easwara Iyer: I expected
others to say that

Mr. Deputy-Speaker. It does not 
look proper that Shri Easwara Iyer 
should ask for extension of time

14 38 hrs
RESOLUTION RE COMMITTEE TO 
ASSESS PROGRESS OF LAND RE
FORMS IN THE COUNTRY—contd

Mr Deputy-Speaker: The House 
will now take up further discussion 
of the following resolution moved by 
Shri Panigrahi on the. 5th December, 
1958, namely —

“This House recommends that a 
Committee consisting of 15 Mem
bers of Lok Sabha be appointed to 
assess the pi ogress made so far in 
the matter of land leforms all 
over the country and to submit its 
report to th*> House as early a 
possible ”

Out of 2 hour allotted for the dis
cussion of the resolution, 1 minute 
has already been taken and 1 hour 
and 59 minutes are left for its fur
ther discussion today

•
Shri Panigrahi may continue his 

speech.

Shri Easwara Iyer: I expected
others to raise the point

Mr. Deputy-Speaker Let us see
how we procc ed

Shri Negi Reddy (Anantapur): 
There are so many things to be dis
cus ed under this re olution

Mr Deputy-Speaker: That is the 
diflkutly Therpfore, we need not in- 
ereast the time, because even 10 
hours would not be enough

Shri Panigrahi (Pun) While mov
ing the resolution for the considera
tion of the Houm* I am reminded of 
a phidbc’ bv a famous British author 
who had once said that ‘Everybody 
talks about tho weather but nobody 
does anything about it ’ The Plan
ning Commi '-ion the Ministers in 
charge of Planning, the Pume Minis
ter, the AICC and the National Deve
lopment Council every now and then 
are talking or rather discussing about 
the importance of land reforms in 
the economy of India But the pro* 
grebb so far made m the direction o f 
land reforms is not satisfactory
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The Prime Minister has given more 
thought to this, and sometimes, he is 
very much outspoken on this subject 
of land reforms I have come across 
■ome of his observations with regard 
to land reforms and their urgency in 
India

As far back as 1949, Prime Minis
ter Nehru in his address to the UPCC 
—in that year in China the Commu
nist Party was coming to power—said

Committee to Assess «45* 
Progress of Land 

Reforms in the Country 
method of paddy cultivation, as they 
have been advocatmg for 9 long years 
adoption of the Japanese method of 
paddy cultivation He is quite satis
fied that production in China has in
creased to a great extent So distri
bution of land in China has no* only 
provided a psychological satisfaction 
to the vast number of peasants in that 
country, but it has added to the mate
rial production of foodgrains, which 
we come to know m the year 1958

“In China the Communists were 
winning The land problem where 
was at the root of it Nearly 40 
years ago, the Emperor was 
ousted During 40 years, China 
was unable to evolve a land poli
cy The result was a dissolution 
of the Government History
showed that when a country solv
ed tlPe land prob’em, its difficul
ties decreased and other questions 
began to solve themselves”

•
Again in 1954 after 5 years, m his 

address to the Congress Parliament
ary Party, he said

“I am quite positive m my mind 
that there should be a ceiling on 
land and that the sooner it is 
brought about the better”

Then, comparing the progress of land 
reforms m China and India, he said

"The. Chinese example is simi
lar to ours in the sense that there 
are a laige number of people there 
too as we have in India, though, 
relatively speaking, they have 
more land It is very difficult 
to say what advantages of land 
distribution they have got apart 
from the psychological, but it is 
very difficult to say how far they 
have solved the production ques
tion there and doubts have arisen 
whether then production has gone 
up or gone down”

Recently, the Minister of Co-opera
tion Dr P S Dcshmukh, had gone 
to China and after his return, he is 
advocating the adoption ot the Chinese

This question of land reforms in 
India is being discussed again and 
again Recently Prime Minister 
Nehru m his meeting with Acharya 
Vinoba Bhavc has again declared that 
land must belong to the tillers, land 
must belong to the people, and the 
sooner th*> problem is solved the bet
ter for India I was also looking 
through the AICC Economic Review 
It has reported the discussions on 
land reforms m different sessions of 
Congress In the Gauhati session of 
the Congress the matter was discus
sed and when one of the delegates 
from West Bengal moved an amend
ment  ̂ the Ajmer Session of the 
Congress for a two-year time-limit for 
fixation of ceilings on land holdings, 
the Prime Minister said

“Two years’  India cannot afford 
to take so much time Why should 
we wait foi two years’  It should 
be done immediate y”

The delegate who attended the 
Gauhati session of the Congress said 
that certain elements had enteied the 
Congress to guard their vested inter
ests, while Chief M'tusters and Re
venue Ministers came every year and 
listened to these demands as to why 
could not anything be done about 
land reforms That is how all these 
veais the discussions have been going 
on m the Congress and also m the 
Planning Commission Recently, at 
its Hjderabad session the AICC 
again appointed another sub-commit
tee to go into this matter The sub
committee has to deal with this prob
lem Bgain
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[Shri Panigrahi]
I was looking into the First Five 

Year Plan programmes and their ends. 
In the First Plan, the aims with re
gard to land reforms have been speci
fically mentioned. It shows that the 
Planning Commission was seized of 
the matter They have specifically 
mentioned five problems ( 1) aboli
tion of intermediaries between State 
and the tillers, (2) tenancy reforms 
to reduce rents, provide security of 
tenure and give tenants an opportu
nity to purchase thp lands they culti
vate, (3) fixation of a ceiling on land 
holdings and the distribution of sur
plus lands, (4) improvement of the 
condition of the agricultural workers, 
and <5} co-operative organisation oi 
agriculture

In September 1957, the Standing 
Committee of the National Develop
ment Council again reviewed the pro
gress so far achieved in the direction 
of land reforms They came to the 
conclusion that immediately the fol
lowing decisions should be imple
mented by the State Governments, 
namely ( 1) tenants should be given 
effective protection from ejectment 
and from the so-called voluntary sur
renders (2) cei'ing on future acqui
sition of land should be imposed in 
States where such actions had not 
already been taken, (3) legislation in 
regard to ceiling on existing agricul
tural holdings should be implemented 
speedily and States which have not 
yet enacted legislation should com
plete the 'egislative measure by the 
end of 1958-59

The Plann'ng Commission itself 
proposed that all the surplus land 
must be taken from the cultivators 
and distributed among the tillers by 
Government These decisions have 
agam and again been taken during 
the last 9 years, and I do not know 
what was the necessity for again 
appointing another sub-committee to 
go into these problems The sub
committee was first of the view that 
the question of land reforms should 
not be allowed to hang on for any

longer period But again the sub
committee’s first draft was not ac
cepted and now the time has been 
extended up to the end of 1959

In May 1957 in a speech in this 
House, the Prune Minister expressed 
his disatisfaction with the way the 
problem of land reform is being tackl
ed in the country He said:

“I agree with the criticism made 
by some Members that m a num
ber of States land reform legisla
tion has been slow, much too 
slow It could be much faster 
and I hope it wil be speeded up"

"When the Prime Minister left that 
the progress of land reforms in many 
of the States is slow, still another 
sub-committee has been appointed to 
go into them, and the time is extend
ed So nothing is done during the 
Second Plan period also

This sentiment ha$ been verv well 
expressed by certain newspapers also 
which do not want that the Govern
ment should go ahead with land re
forms or fix any ceilings on existing 
holdings of land They will be very 
glad over this decision They have 
said

“When some years back, Mr 
Hanumanthaiya of Myiorp and 
Mr P R Deshmukh spoke against 
the proposal to impose ceilings 
on land holdings, theirs was a 
voice in the wilderness It is a 
measure of the change that has 
come about in Congress circles 
that at the latest AICC meeting 
at Hyderabad, Mr C Subraman- 
yam’s sound advocacy of a prag
matic approach to the question of 
land reforms was boldly taken up 
by a number of others

“ If the acceptance of his 
amendment to the Committee’s 
resolution on food production 
means anything, it could only be 
that there are now sober secqpd 
thoughts on the proposal of land 
ceilings "
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It shows now that there is a sober 

section— 1 cannot say whether it is a 
sober section—but there is a second 
thought being given to the question 
o f  fixing ceiling to the landholdmg3 
Hot only this This second thought 
is not going to do any good to the 
vast number of peasants m this coun
try who want land for cultivation

I would like to deal with the differ
ent aspects which come under this 
land reforms legislation The Plan
ning Commission decided to give 
.fixity of tenure to tenants m different 
States In different States, legisla
tion has also been passed I do 
not say that in many of the States 
legislation is not there But, after the 
legislation passed, there was a review 
m Hyderabad with regard to the pro
tection afforded to the tenants
Investigation was carried on by the 
Special Land Reforms Officer of the 
Hydeiabad Government According to 
that estimate, we now come to know 
that the total number of protected 
tenants recorded in the tenancy
registers in the year 1951 52 w ee
2,11,436 In 1954-55, the third year 
o f the land reform legislation passed 
m that part of the country, the
total number of protected tenants 
found to be in possession of lands was 
90 279 There was a decrease of about 
57 per cent m the number of protected 
tenants in that part after the legisla
tion was passed That means a large 
number of tenants were evicted from 
their holdings by the landlords and 
the State could not come to their help

What were the causes of this evic
tion7 In a large number of cases, the 
tenants said that the landlords asked 
them to quit and they left the land 
Again, the majority of tenants do not 
want to estrange their relations with 
the landholders on whom they dep
ended for many things in their day 
to day Me Most of them thus left 
the land immediately they were ask
ed to do so by the landlords It is 
because the Planning Commission ask
ed the State Governments—rather 
gave a direction to the State Govern
ments—to provide a clause for per

sonal cultivation—for ejection for per
sonal cultivation by the landlords In 
almost all legislation passed by the 
different State Governments, this 
clause is there If a landlord wants 
to resume any land for personal cul
tivation he can evict a tenant, though 
he may bo a protected tenant Thu 
clause has added to the trouble and a 
large number of evictions has taken 
place because of this provision 

It was also found that 81 per cent of 
the total evictions were by undue 
influence What was that undue 
influence7 The landholder has, even 
today, got socially and economically 
the strongest influence in the country
side Sometimes th<? revenue officers 
believe more the landholder than the 
poor tenants The Special Land 
Reforms Officer has come to the con
clusion that 57 per cent of the cases 
were under personal cultivation of the 
landholders and in 33 per cent of the 
cases it has again been leased out to 
third parties Even the landholder 
who has evicted the tenant from the 
land has not taken possession of the 
entire evicted land under his personal 
cultivation He has again leased it 
to third parties for cultivation 

Similar is the case in Bombay In 
Bombay during the period between 
1948 und 1951, the number of protected 
tenants declmcd from 17 lakhs to 13 8 
lakhs a decline of 20 per cent The 
area held by the protected tenants 
during the same period decreased by 
18 per cent It was because this pro
vision is there and the landlords 
availed themselves of this provision 
and evicted the tenants 

Same is the case with regard to 
Andhra and to my own State of 
Orissa In Orissa a large number of 
cases of eviction are taking place even 
today And, I know from my own 
personal experience that a Mahant of 
a certain estate all of a sudden, over
night, placed a deity m a village for 
worship and claimed 179 acres of land 
from the tenants for cultivation 
because he said that the land belonged 
to that deity The villagers had no 
idea ,of the God the previous night; 
but, in the morning the God was
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[Shn Paiugrahi] 
placed there and the M&hant claimed 
the land for cultivation They were 
all evicted

Mr. Depnty-Speaker: God u great
only because you cannot comprehend 
Him If He were known beforehand, 
He would not be God

Start S M Banerjee (Kanpur) 
Otherwise, He would not have made 
us in His own image

Shri Panigrahi: Now, with regard to 
ceiling on land, legislation is being 
attempted in different States So far 
as Bombay is concerned, there is a 
provision that a protected tenant has 
been given permanent and heritable 
rights subject to the right of the 
landlord to resume an area up to 50 
acres In the legislation of almost all 
the States there is a provision as to 
the extent of land that a landlord can 
resume for his personal cultivation 
But how many areas, a minimum of 
2, 3 or 5 acres, that a tenant is allow
ed to retain is not there in any State 
legislation So, when a landlord evicts 
his tenants he gives his lands to his 
brother, his son-in-law a new-born 
babe and like that he oan evict under 
almost any pretext As 1 said in 
Bombay the right of resumption is 
given to the landlord up to 50 acres 
Similarly m West Bengal under
ryots who have not acquired perma
nent rights end share-croppers on 
holdings less than 33 acres are liable 
to ejectment on grounds of personal 
cultivation Even share-croppers are 
not considered as protected tenants

In Hyderabad all tenants who have 
cultivated land personally and conti
nuously for 6 years become protected 
tenants and acquire permanent and 
heritable rights subject to the land
lord’s right of resumption As per the 
legislation in some States the tenant is 
required to prove that he was m pos
session of the land for 6 years, and, m 
some other States for 12 years And, he 
must be m continuous possession $ut, 
in many of the villages the records are

Reform in ike Country

not there and it is very difficult far 
a peasant to prove that he waa in. 
continuous possession without any 
break at least for 6 or 12 years This 
added to the trouble of the peasant 
and the landlord evicts him as easily 
as he likes Similarly, xn PEPSU, for 
personal cultivation a landlord can 
resume an area equal to half the 
holding subject to a maximum of 
thirty standard acres In Orissa it 
provides for the resumption of an 
area not exceeding seven irrigated and
14 unirrigated acres The landlord in 
almost all the States has been given 
the right for personal cultivation It 
adds to the trouble of the peasant 
Secondly it is difficult on the part o f 
the peasant to prove that he was in 
continuous possession for six or 
twelve years

15 hrs.

These things are • adding to the 
trouble and the peasants are surren
dering the lands It is called volun
tary sunender They are not volun
tary surrenders With regard to rents, 
the Planning Commission directed the 
State Governments to reduce the rents 
Rents have been reduced in legislation 
onlv In Oii^sa it in one-fourth m 
Rajasthan it is one-sixth, in Bombay 
it is one sixth and in Hyderabad, one- 
fifth and I am told that in Andhra it 
is half and in Madras it is forty per 
cent Thus legislations have been 
passed to reduce the rent but the 
peasants are paying rent that they 
were paying before the Congress came 
to power It is because they are not 
m a position to bargain with the 
landlords Once our Prime Minister 
has said that all middlemen should be 
movr» from the villages but today the 
position has worsened The village 
middleman today is the sarpanch and 
he presides over the co-operative 
societies and he advances loans to the 
peasants He gathers more during the 
time of elections He has got his 
power in the village The middleman 
is still a powerful element m the 
society in the countryside It makes
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it difficult for the peasant to light 
against the landlord and to prove his 
bona /Ides and retain his possession 
of the land Rents have been reduced 
by legislation alone In many cases 
peasants are going into the contracts 
and agreements with the landlord with 
a view to get land for cultivation and 
then pay the old rent, half and half, 
which they used to pay

Mr. Deputy-Speaker: He has taken 
25 minutes, he ought to conclude

Shri Panigrahi. I will finish in one 
minute I want to say this with regard 
to agricultural labourer If land is 
not given to them, things will become 
very difficult Suppose no land is dis
tributed what will happen7 I will 
requdlt the Government to assess the 
culturable wasteland that now lies 
there m the different States I came 
to know that iq Kerala alone they 
have perhaps distributed or propose 
to distribute about seven lakhs of 
acres of such land Why not they do 
it m different States in Onssa Bihar 
or Bengal9 I was to’d that such land 
came to about eight million acr< s Why 
not they immediatelv direct the State 
Governments to distribute them to the 
landless peasants9 I think the time 
has come when our Planning Minister 
should view these things seriously and 
direct the State Governments to take 
serious and effective steps so that land 
reform measures can be effected as 
soon as possible, at least during 1959

Mr Deputy Speaker Motion moved

“This House recommends that a 
Committee consisting of 15 mem
bers of Lok Sabha be appointed to 
assess the progipcs made so far in 
the matter of land reforms all 
over the country and to submit its 
report to the House as early as 
possible ”

Now, there are some substitute 
motions Shn Bhakt Darshan is not 
here Shn M C Jam

Shri M C Iain (Kaithal) I want 
to move

Mr Deputy-Speaker: But my fear
is it is out of order It would enlarge 
the scope of the Resolution But he 
may speak Shn Bibhuti Mishra

Shri Bibhuti Mishra (Bagha) I 
beg to move

That for the ongmal Resolution, the 
following be substituted

This House expresses gratifica
tion about the land reforms car
ried out in the country so far and 
recommends that a Sub-Com
mittee of experts be constituted 
immediately to enquire into the 
short-comings m the progress of 
land reforms and submit its report 
as soon as possible ”

Mr. Deputy-Speaker. Shn S M
Banerjee He wants to speak?

Shri S M Banerjee. The second 
amendment is very important, Sir 
That is about the date I beg to 
move

That m the Resolut on,—
( I) after the word ‘ Lok Sabha” 

the words ‘ and Rajya Sabha’' 
be inserted, and

(II) for the words ‘as early as 
possible” the following be 
substituted

bv the 31st March 1959
Mr Deputy-Speaker Now, the 

Resolution and these amendments are 
bifotc thr House Shri Sarjoo 
Pandcv is not here and so his amend
ment is not moved We have to con
clude at 4 30 (Interruptions)
Even if wo take it up to 4 59 I think 
T cannot accommodate as many hon 
Members as pe< m to want to speak 
Not more than one Member from one 
State can speak I have got 12 names 
and five belong to UP and three to 
Bihar

jgome Hon Members: It may be
State-wise
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Mr. Deputy-Speaker: One Membei 
from each State

Shri Snbtman Ghme: Sir, I have 
been allowed 34 minutes today I do 
not insist upon that I will be very 
much thankful if I get one minute to 
move my Resolution

19 DfCPSBSB IMS Committee to Aaesa tyg t 
Proffreu of land  

Reform* in the Country 
Paadtt K C. Sharma: The Planning

Commission can plan the resources of 
the country and can advise the State 
Governments with regard to land 
reforms but this House has no juris* 
diction to advise or control or legis
lation with regard to land distribution 
or improvement

Mr Deputy-Speaker: I will 
him one minute

give

Pandit K. C Sharma (Hapur) Sir, 
on a point of order This subject is 
m the State List It does not come 
in the Central or Union List or in the 
'Concurrent List So, under the Con
stitution this subject cannot form the 
subject matter of discussion here 
(Interruptions)

Mr Deputy-Speaker. He has sent 
his name for speaking'

Pandit K. C. Sharma: May I read 
from the Constitution Sir9 Entry No 
18, State List

“Land, that is to say, rights in 
or over land land tenures includ
ing the relation of landlord and 
tenant, and the collection of rents, 
transfer and alienation of agricul
tural land, land improvement and 
agricultural loans colonization ”

I beg to submit that the improvement 
or reform in the land system is com
prehended bv this provision and there 
is no other provision either m the 
Concurrent List or in the Union List 
which permits the legislation on land 
or in any way improvement of the 
land situation with regard to the 
tenants’ rights

Mr Deputy-Speaker. But there is 
one Planning Commission under the 
Central Government which is in 
charge of it The substitute motion 
also refers to it It says that the 
Planning Commission should be asked 
to go into the question about the 
progress that has been made so far 
“Would the hon Minister like to aa? 
anything on this’

Mr Deputy-Speaker: The only
thing wanted m the original resolu
tion is that a body of Parliament may 
be constituted to make an assessment 
of the progress made so far m the 
matter of land reforms The resolu
tion does not say that it should bring 
about this change or that change 
There was a substitute motion about 
the question of eviction of tenants in 
the name of Shn M C Jam I have 
already ruled that out of order 
Therefore, this question of assessment 
would be certainly within the ?cope 
of the functions of the Planning Com
mission I do not think there is any 
force in the point of prder

favrft f*r*r ,

$  ST3RT xfterif «pr?rr g
f ir  Vf s t e p - £

“This House expresses gratifica
tion about the land reforms earned 
out m the country so far and re
commends that a Sub-Committee 
of experts be constituted immedi
ately to enquire into the short
comings in the progress of land 
reforms and submit its report as 
soon as possible”

#  vrftr î tk ftsn- *r
*1 ^  tPTS- 

fWT ^ ^  t£l?
i f ? r f r « r r i

% for*  snfa % *r*rc 
t t r t  fair ark farr %
5r«rT*?r ?zprr*rTf^i
5PTT Ttcft 4>d|4f|
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^ n TPn rr facrr w  ^  1 ^  
snitRT *rernr $ %ftr *rfc c 'y r c  

y n f w  ^  | # 3 T f a
?>TT «T R T  t  *n w r r  a f f ^ t ^ t q t f t  
w s rfl’ f ,  3*H?t S ( W  ( f t r p i f e  ?TT 
^Rnrt ^ r w * r  »m ^ T  ■arTffr 
^wfl" *T *T %  Sf?T 32JKT rft ? R V K
*t *n? ?rrc> *tto ^ tt fa  ar?
3n*t ^ttfasiT ^  % faff <=rr*n: 1 1 

*5 ?r ^ snft̂ TT, tt# a-V iTgmm #̂r & 
fan% fa*mrsFn?t spftaTfrqrr «ft * k  
fa ^ fa  f a  «n*T ?m r  >ft

1  fa  v r w  ^  ^  «P5K- 
f a * T  q ^ y  t * r r  ^ T % 7  I s p flfa  i f t  ^5TT-

fa*  t  ^  m i «. ?rer ^  ft  
*r?ft f  *r> Jrr 5n?r *
^ n f a *  tfr t *>»t ?at % t * i k

*mfnTT fa^jprf ?ft *T M 'iv 
?<HT ^ tn f^ T T  ^ft #?mr ^ t ^npfr
1 1

?*r *r?fnr »f if r̂s?rr j? fa  s*tt> 
e?nfiPT wrfacrcr fx tt̂ t »p̂ tt 
vt it? ^ft ^if?w fa  r̂*ft? aft 
tftfspT % m *r ^ t m<r siw^t #  f a w  
<m r^p»>t * W r  v f r s r m r c  ^ t, ^ f a r  
’ft tftfanr t̂arpr 1 ?r*ft JTS’ftsr 
*wft f  1 *  &r?rT f  fa  apffr ̂ ft ’ft 
nrpT*msirq-far st̂ u >t farcy 
'JW  T̂<T>t flPTffr f * *  JHFPT ^ 
» r k  3ft m £ t q T * f ,  -3?pfrt*ftfa*r
*TTT ^  ^  7? £ I wi wi Tsft'Tfa faTO 
fa  *r vpotft *n=r Tt t , "3^pt 
tftfa'r s tt  *r> ^  ’  A mrerm
^  f a  if^ r » r t^ fr  eft t  f a

?ft f̂tT?rrr H pnf grnf ?rfa?T 
*n? w v t  3f$er « ftt  =^r?  ̂ £
#fa5T$ ’im^ft fr> »ftaT # ^rarpr
F ^ r  i t t t  ^rsfsr v t  f o r  *nr 

m  ftrrrwrr f^w^1 v t

^  f̂?r «rr fa  ^  m r  
« f r c  w f T * r  v t  ^ 4  <p^ ^ » f ? T 5  *
« nrcrT  11% w  %  f t m  » f ^
sfs n f | fa strFsr v  aR̂ rfTRT srsrra f̂t 
^  f  f a * f T  v q r m w j i T  ^ f f T  ?nft

TRST 'TTT'ft I ?*Tr?Tzf »f ^HT fa  Vm 
^iftH ^t »flf?r»r fft frfa^r wr«r §t
-3* ^tift «. m* ^ft v% *fif«nr ^ r t w  
3ft fa  jftftct ^  5|?t grsift-sn^T

5  srk fspTfi fa  <rnr w t-«ii 
jt^h 5  ?fh fsr̂ r fi fa  sr? t t t^ w  
*r r f c  ^ t < t  ^  1 3r? « i r T  ? > ^ t < tt  j f i f s n r  
snTT̂«T r=nfr wnr 1 hr-
^ ^ fo  ̂  ^n^at
^rrff *f >tpt ?reT fa?n «ftr
^nft^TfTT »TfftJT tf s m  ^fs:n?qT ^ f t ,  
7^  s iw tfn  ^  fTT v p t  ^ r r f ^ r  ^  *  

in k  qrrfr f̂r, srfr^r *ftr m j-x ft s  
< R W ssrtr  ®fY ^ f t  ?ft jt|
3?r >‘  *IT4 «RW^ TOSUTT I

?rm  wnrrfr sr<rr «pt ?fT gerar 
SiPpt jf r̂?rm s fa Hipto %rrr# ^bt- 
fa s r r  H ^ t f e T  | ,  *t^ t  JR ^ r r f  trsp
jftf?T fa srrfTrT 5 P f t  5 k  it?

^tP^ fa faff# ?tre*fr it̂ t f  fa'Tvt f a  

\ f . ^ t ? q T  v o * r m v v r f a i r r f j r ^  
^ r r ^  * r k  ’ r m  ^ r  jtb  * f t  v m r t *  

W TP T W ^ T  'T?»TT f a  W  ¥ i f  v ft  ? r ?  

HWR ?fRT ?̂nfa5)T % 5FT»n't I >̂ TfW 
r̂fJT5R vr ?*r ^  ^ jfrnT ^Tff,  ̂xtfK 

-3$  W ’ rn c  HTTfr % rtr ? r t  ?nr<T 
9T«W I

i r t t  S * m  i f  « » T R T  ^.'t j f * f  jp r#  

f^ n r  ? jr p r ? - r #  it  t f ' t  i  1 r » ^  ^ m r T  
cfr 3 ft  f a  ?H7FTT ? > w r  f ? « n  T f t  |  
xfrt f?RT TOT «ft faifRT «FT I  I
?pft 5*TT̂  JT6TR «T«ft *T^T ■OT «fV
f a f t a r  ^rraf % f i # r ? f t  «t t  i f t r

o t i r  ^ t  « p * t  i w n f t  «i t
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P w k  f a f t m  Opiii i * f t  t o f t a r  i n t  
«i«r » it* frn *t w t*ff v r  *T5« w w |f%  

or*ftifr ^  tsifSpr «i?t 
isTirz $  i t f t  

S f r a j f t ;  3*rft?«nr % qr̂ r 
fiw tf ftr<mr ? *rwr »?*>? ?jt 
^Wrrf xpps t .
•̂ rftnT ^  ^ err fcraTT ftcft t  i
*  5fNft «P> 3TT f t ;  5n^T ^ :e r <K[f<PT
% w  V f , s w t  f  ft.
3ft »mr#  ^  ?Tvt«TTar»rr
* f  f t ;  nj? srrr *r$ t ^  ft?  ^  i

ffrtlarrays0q-5rf»r# tr 
’ ITfSTj! f t  ’TftsH'T Hlft^nf^T sfTTf̂ |T 

5rr? <5 spryr err ersr #
**rxt «ra 3Trr-ff *r>< &r v  m r i  t*^ 

^runiT <T5T ST 3 llt» fr f tp m  ft:  
*TT ’TT*HT ^ r  ¥W>t I S’TpTO' VS 
^PeRT ^  f t :  ft»TT^T € r BTTT fTT m  %

*p& ^  tfrr vppi ^faf. 'hrar*' t t *  -.: 
f a r  sfr?(rr?5T $ ?nft. s *? m  &\ m g - *  

* f ?n?»rf5TH< ^'t stto  i

zmr. f ^ r r  j t f t  v ^ T frrO - 
«rrH 5T >nrr 11 sn ft tf|-* fr fV r ? r

^  f t  I  ^srr w §r isr £ %  
sqpr *r *rtr«r s ir ^ r rc r  =ft a w tf 3^% 

V I ;5W i ^:c ^ T  I  I #

t^ r r f  f%?rR! w ^ X t *  sire? * r t
?fr =pkt 2r s rt, ?? *r? ^
$ t f k  w a  *«t <s f^ < n  t  < rk
^rdtan *n? ?r t? t  |  f% ^  ^  

s*i far 5»; f  i w  t  i 5 ^ ^  #
’ T̂̂ cfT ^ Hr w m  w e r fT i^ ir
% *tpt ht*i 3iJfR v t *ftfarr %x % «fk
snft^ mf=nr ®fi »rr«T «m  q? srr * ?

i i p a t i  v h  n̂stfrr srr$ 5 , 3 ^  
■*ft»ftf?riT %*$ i

Reform* in fht Country

^ft ar*fr<T j  
tr?rqr*#$«iT$ \ » w r ^ T T ^ t
? r > « r  \ *  ^ t e  i ?ft v ff 
^  tretTy fr ifa* t  ftRT  ̂ ft.
ft*TR *ermr v tr  «F*rr̂  «F«nft 
wr. 5TRTT ^ #fiR  33 apfcr W t s  JU
^  % w  1 1  safsw v m w n  w  
9TRT ^  t  ft: «R^TTJnftRT %T
f ?  *rn» *<. ̂ jt ̂ nfer i ?«• wre #'
% ftftrsr ?rer*T n «rr?r̂ r ^aif vVt 

iRfsr^^ $  w^rsr «pt
sr̂ ftT? *tft ftm  *nrr fara^ tr% ^  

*nrr ft; ?RtT̂ fiTTfjT̂  ^ifrswr «pt &  m
i**T ^lrff7 »

Tvft ^ ?*T ^  X Tft *R3iTT VT
euT?r srr̂ T r̂r%  ̂ft; fw H  w>r *pqf«rv 
^  % *4R k  z i  f  if £ «rYr *f?% ^nrrr 
? t i t  ?rf̂ rsr  t  ̂  ^  srfksp ̂ r%
^r f  r  i  %  fsprff ?T>r ^srifr ?  ^  

i ĉ f^Trfw Trrffr»T5rsr^  
r̂rsr̂ TT ^Tfg# f^ stt^ f̂r w « rr #  

■mf̂ T ftrFTW W  ^  T̂T eft ^?T lr 
T̂T I %*fa7T *TT̂ rR %n «PT ^

m%5T farpr 5ht ^ rf^  wtr sft 
35TT T?% % « rf ?nr % T ^ (  m  T̂T
^Tfrf ff»fr ft̂ TPT f ;% ^  ^  TT̂ T Sfft 
*rr*r% *t*f*t i

^?i-srTft7?Tt fv g irru ^ rT x  
ftrqTJft % q ?THrfr T^ft f  
5?CT 31 f̂t ’ft ?TX̂  $  ftfflTSTT + fsri}

T^r ^ ?rk msr f*n t #?it  
TfsTT ftr<rpft %f?w %•
f^ f*rt^ r ^ 1 11% f^r 
^ r a r ^ T ^ r r
«f^r5 rrr^T?^?m rr«rr ftra fn w vr 
?m W R^t*rnr ^Y»rt «ft <rk4f*rt»i 

>ft «ft i « r
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*nnWfe iw rtaft |*rtr m * }  t m 4

t*r ? v  e *rw *  fa*THr »Tjar 
iflT 5*T  ̂=TTfasT Tgtfr 5  apr f ĵ
(  « r*  f q  s i r a  t  a f t  * fr f V

$*fr SM-T *
I jr th t  ^  1 <ra s t p r

f̂t fipsrHt ^rsr WTvft
^1cfV| I % ^T ^nC^TT^t5'>*f\T^qr 
*ft *?  % 3*r% wq>y
f t f t  | « fk  Jm % far «rrr

vt s ^ tt sr>*rr̂ T xftr *rrc ?  
fspr^ %  w? m fr  f.r^ T R ^ c
s*r 1

*j*fr ^rr* t o r  JT’rV *
*T̂ H«{TgK 3 spgT f% \ \ SRT? rr̂ T? 
a r ^ T ^ ^ f^ P T  fT ? ^ R T f> ^ ? T
t  fft A fa*5 *w g*rrfr Tt
grp? *T 3F«r •P?1?’ 75 MT I
fspr^TT^^ sSPTTt qN'mar £, %f-PT 
ffTJTT ^ T  ?T -PUT ^T  ^TrfT I
^»rffT7 7*rn sfraarr 'PT’ft ^Tfe*r 1 «ft 

-sfV ?rt «mfcn<fr#, *»m fr tfr % 
?mr 1 *iFfr sfr 773 for 'rfV'srtr

«r, T ift rr-r vz »fTcT q- TVt
?ffc ? z , *ftr *ttt efhr scsf ^ 'fY m  

^pt 5T«; fT  2t% ^ 1 *rfe ?*r
fcffrT qfrspT ^  fft ?*rm erar
smr ?r̂ t 3 ^ t  1 rj7Tfr<r v*ftoR

stpt't P fa  &r *n*r ^ r - % fcr$ 
7jf»r 5 «rR % Pw  * n z , xr*% *n«r,
spsrf «rk qT^ ^  ?f-a^rm t *  i ? * 

^  fsnr fâ rr -arfir 
$> STcTT I ?TT*PTC apt ?«T spT*T *Ft 
itn  *rm % fa*? ^ n -  =?nf̂  1 
ifrifa «ppf ^fqPr ^ ^ t  t  ft? vm
*t\& { %SRT?PfJ^c*r
^nf?w 1 

s m r  1 n^rtr f̂l ^^r^hT2sr*r ®ft

^  ft I ^  T?WT f  Pf> W W (
srsft ?r v?*r ^3ht <ftr 
^ r * r  y n r  «p t  ^ t  t o t  ^ P t o t  

f^|w nr % »rm# t s r t  = t̂%  ̂ farert 
i?“rm 1

Shri Nagi Reddy (Anantapur): This 
resolution 15 a very simple one, and 
I wish that the Ministry or the ruling 
part} which has not so far accepted, 
or agreed to act upon the land
ieformb will at least accept or agree 
to review the position which, we have 
so far achieved The history of land 
reforms in our country is the most 
disconcerting history that we have
known so far 1 do not think any
reform has had so many ups and
downs as this land reform has had 
The reasons for that are very evident 
so far as I am concerned

Thu change m the Congress or the 
ruling party’s membership and the 
influence that is glowing withm it, of 
the landlords m the past few years have 
bc*tn responsible mainly to almost 
scuttlc the whole schcmc of l<and 
1 ( foirri' Both the first Five Year 
Plcin and tho second Five Year Plan 
have very ckarly and definitely given 
a kind of correct understand.ng of the 
nm^sitv of land reforms and yet, 
after ten years of lule, we find the 
ruling party discuss, g very seriously 
whether land reforms should ever be 
'mplomented or not, whether land 
reforms are going to increase the food 
production o not, wh her land 
reforms are really going to demo
cratize the nation’s demon itic struc
ture or not I am really ûi prised at 
the wav in which this Government 
which talks of the socialis* pattern of 
societv on the one hand, refuses to 
implement land reforms even in the 
minutest form on the other

Shri M P Mishra (Begusarai): 
Land reforms of your conception
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Shrl Nagl Reddy: Off my concep
tion, of course Of course, the Con
gress has not accepted the land reforms 
of the conception of the Planning 
Commission for the very simple 
reason that the ruling party has refus
ed to implement them, except in tall 
talk, and I should almost say that they 
have accepted it m words just to 
dcceive the people on the question of 
the progress of the country

Shri M. P. Mishra: Kerala Govern
ment

Sluri Nagl Reddy: Yes, the Kerala 
Government started it six months ago 
But the Congress Government has been 
th&u. t<K I. 'K<yi.Vi>
them to search their hearts, and see 
whether they themselves have done 
anything towards the proper imple
mentation of their own programmes 
Therefore it is that I am appealing to 
the Congress party and to the leaders 
of the Congress party, the rulers of 
the Congress party, that they should at 
least search their hearts and come out 
m the open If they are not ready to 
implement the land reforms, let them 
tell the country so m the open “We 
are not prepared to implement the 
land reforms” But let them not 
Bgain deceive the people by telling 
them that they want to implement the 
reforms but yet they want some tune 
to do that, as if ten years were not 
enough

I should Uke to remind the Congress 
that the Karachi Congress had given 
a programme which is not yet imple
mented till this da> It was in 1929 
that the Karachi Congress told the 
country that if we had to improve 
production, these reforms will have to 
be carried out I would like to ask 
how far we have achieved Even in 
regard to tenancy legislation, we have 
not achieved anything even though 
there might been here and there a 
few reforms just on the statute-book 
Talking loud or enacting a law are by 
themselves not enough To implement 
the measures with the very same 
seriousness with which we bring in 
the law is also a necessity

Progreu of land 
Reformt in the Country 

I would like the rulers to review 
tfcte whole position of their tenancy 
laws and see whether anything tangi
ble has been 'implemented, and if it 
is not implemented, see why it is not 
implemented If it has yet to be im
plemented, they must see how it has 
td be implemented. Our Prime Min
ister has told the country quite a 
number of times that the implementa
tion of tenancy law is the most import
ant and immediate necessity for the 
country We know that in my own 
State where the tenancy reform has 
been passed, 50 per cent of the pro
duce goes to the tenant as against the 
recommendation of the Planning Com- 
itfission But then the Planning Com- 
niission's recommendations are all 
scuttled and thrown overboard That 
is the general rule of the party in 
power Wc know also that immediate
ly when the tenancy law was passed, 
hundreds of thousands of tenants have 
been thrown out of the land Do we 
not know that m our country wh'ch 
has a large number of illiterates, the 
tenants do not have the rights in 
venting’  Do we not know that m our 
country which is illiterate and which 
has had a feudal set-up till yesterday, 
the tenants do not have the protection 
unless the Government comes forward 
to give them protection not only in 
Iflw but through the administration’ '

I should like to know m how many 
cases the Government m any State 
has taken into its head to see that even 
the limited reforms that the State has 
passed have been implemented and to 
vrtiat extent the administration has 
V*een useful to the tenants who have 
been suffering Therefore the Gov
ernment mu it understand the difficul
ties of the poorer classes in the 
country

We have been talking in th'~ House 
guite a number of times of incentives 
to production for the bigger people, 
the monopolists Incentive is the 
V?atch word which is used lor greater 
production We have been using the 
vvord incentive for the sake of milli
onaires I would like to know what
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ia the incentive that we have given 
to the man in the street, the man who 
actually tills the land, the man who 
goes into the fields day and night. 
Yet, except a few sympathetic words 
and crocodile tears which we see here 
now and then, nothing tangible has 
been done.

Let us take the question seriously. 
Land reform is a big thing. To dis
tribute the land of the landlord might 
be a very difficult problem. But after 
ten years of rule, have we tried seri
ously to distribute even the cultivable 
waste land which is in the hands of 
the Government? Has at least any 
serious trial been made? Of course, a 
trial has been made, and I very well 
remember that the Congressmen who 
had been to jail have been getting 
land enough in my own State, and the 
lands of the agricultural labourers 
have been naturally taken away from 
their hands to provide land for the 
sake of Congressmen who had suffered 
so much during the days at the satya- 
graha and struggle for freedom. Except 
that type of distribution which has 
taken place during these ten years, 
what has been done?

I would like the Congress Govern
ment to review the position of the 
past so many years and see how much 
of the cultivable land which is in the 
hands of the Government has been 
distributed up to this day. Therefore 
it is that I request the Government 
to accept this very innocuous resolu
tion.

Let us review the whole position and 
see at least after ten years where we 
stafid, how we should act and also 
know the way in which we should 
proceed. This hazy way is not the 
proper way. Now, a new argument 
has begun within the Congress party 
as to why people should come and ask 
for the distribution of land when you 
are not prepared to distribute the 
wealth in the cities. That is a great 
question, and that is put as though 
those people who are against the dis
tribution of land now are immediate* 
301(Ai)—L.S.D-*

ly prepared to see that all the indus
tries are socialized and that all wealth 
which is in the hands of millionaires 
is pooled for the interests of the 
country. I wish they are really 
serious about it and fight for it seri
ously. But they are not.

Is it not a fact, and do they not 
understand that no industrial revolu
tion in any country has ever been 
successful unless there has been land 
reform first? Is it not a fact that 
every industrial revolution has been 
a revolution for the sake of the forma
tion of capital and that the formation 
of capital can never take place proper
ly unless there is land reform first? 
Is it not a fact that consumers' capa
city to purchase in our country can be 
increased only after the distribution 
of land? Is it not a fact that to 
democratise the life of the people 
within the villages, land reform is the 
most essential thing? How many 
times I have seen with my own eyes 
agricultural labourers not allowed to 
exercise their democratic right of 
voting! Comrade Gopalan, who was 
with me in the days of the elections ia 
Andhra, has seen how in my own dis
trict agricultural labourers have been 
thrown back from the polling station 
by the magic wand of the power which 
the landlord holds within the village. 
A few days back, in my district, in 
Kadiri taluk, a landlord actually put 
out the two eyes of a tenant simply 
because the tenant would not come 
forward and act upon his orders. 
Unfortunately, the tenant happened to 
be a Harijan. So, the landlords’ hold 
over the villages can be curtailed only 
if there is land reform.

Some people ask, what is Kerala 
doing? I might say that in Kerala 
the Tenancy Act has not only been 
passed, but also implemented. There 
the administration is not on the side 
of the landlords; it is on the side of 
the tenant!) who are illiterate, who 
have no rights in this country and who 
cannot justifiably fight for their rights 
withopt the help of the Government 
from behind. There the cultivable
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waste lands are being distributed even 
within a year of their coming to 
power But after ten years of power, 
there is not a single Congress State 
where they have seriously started to 
distribute these lands There is not 
a single Congress State where they 
are thinking seriously of the imple
mentation of the land reforms

Therefore, I request the Congress 
Ministry to accept this resolution and 
place it on record Let us review the 
whole position and see that justice is 
done in the interests of the poorer 
classes of the country, so that we may 
march forward towards the socialist 
pattern of society

Shri Vasudevan Nair. Mr Deputy- 
Speaker, there is full agreement on 
one question between all the parties in 
this country between this side of the 
House and the other side and that is 
that we are in a mass We are facing 
very serious difficulties Our plan is 
in a crisis Agricultural production is 
very low After ten years of freedom 
we have to import foodgrains from 
other countries worth hundreds of 
crores of rupees every year Really 
we are in a vicious circle

From the beginning of our national 
movement, it was accepted by all 
parties and sections of our people that 
the only way of progress for our coun
try, which is mainly agnganan is that 
of basic land legislation But what has 
happened to those promises made by 
the ruling party7 I do no wish to go 
over the ground covered by the pre
vious speakers so efficiently I would 
like to call the policy enunciated by 
the ruling party as a go slow policv 
The recent decision of the A IC  C at 
Hyderabad to appoint again a sub
committee to go into the details of the 
problem and to examine whether fixa
tion of ceiling on land is aftei all a 
good and healthy measure that will 
help to increase production, again 
shows that the ruling party is dodging 
the issue 1 do not know whether it 
is deliberate or not Pexfcaps the

Reforrns in the Country

leadership is forced to take such deci
sions to dodge this issue.

But the result is clear After ten 
years of freedom, no State in our coun
try has succeeded in implementing any 
kind of basic land reforms In the 
last session, in answer to a question, 
our Planning Minister was pleased to 
state that in almost all the States, Gov
ernments are contemplating on land 
reforms This is really a strange kind 
of contemplation They are contem
plating on the land reforms and the 
necessity of fixation of ceiling for 
nearly 10 years! Most of the States 
are continuing that contemplation But 
fortunately, from papers we under* 
stand that the Congress Working Com
mittee has very recently come to a 
decision that before 31st D^pember, 
1959 throughout the whole of this 
country, all Governments should im
plement land reforms, including fixa
tion of ceilings on the present holdings

I agree that in certain States m 
India, measures were taken to fix 
ceiling of land on future holdings But 
m the present decision of the Con
gress Working Committee, it is stated 
that steps should be taken to fix ceil
ing on land as far as the present hold
ings are concerned But I have a fear 
and I would urge upon the hon Plan
ning Minister to find a way out We 
all know that our landlords are very 
clever They have taken this signal 
from the decision of the Congress 
Working Committee that at least after 
all these dodgings, deliberations, go- 
slow policy, etc, this ceiling is going 
to come in some form or another, 
because of the pressure from millions 
of peasantry m this country and the 
strength of the democratic movement, 
that reform is going to come There 
is no doubt left m my mind that by 
the time the State Governments take 
steps to fix ceiling on land, there will 
be absolutely no land left, because 
already the landlords have taken the 
signal that “Before 31st December, 
1959, there is going to be ceiling on 
land; so be prepared” ! I do not say
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that this decision is deliberately meant 
for that, but the result is that all kinds 
of manipulations will be there. There 
will be all kinds of division and trans
fer of land, so that when the law 
comes into effect, there will be practi
cally no land left for fixing the ceiling.

What are we going to do to prevent 
this eventuality? I think some hon. 
Members referred to the fact that this 
i« a subject mainly concerned with the

tite Governments. 1 would urge
on the Planning Minister at least to 

think about this problem, consult the 
Law Ministry to bring forward some 
kind of legislation, if possible in this 
nbuse, or ia sdnse tfte State (Sbvum- 
ments to resort to some kind of pre
liminary legislation to prevent this 
eventuality. Otherwise, what is the 
use? JVe have had experience in the 
past. The Planning Commission itself 
has pointed out that even though fixity 
of tenure was there in many States, 
though land legislation was there to 
that effect, nearly 57 per cent, of the 
tenants in the whole of this country 
were evicted, in spite of the fact that 
many States went ahead with land 
legislation. The Planning Commission 
has recommended that all these cases 
should be re-examined and the land 
should be given back to them. Now 
my appeal to the Minister is this. Even 
if the Central Government or the 
ruling party or many of the State 
Governments are not prepared to go 
ahead boldly in this direction, they 
should at least allow those States 
which are prepared to do something 
In the matter to go ahead. I refer to 
this because I want to hring to the 
notice of the hon. Minister—he may 
nfit know it—that the Kerala Legis
lative Assembly has passed the 
Jenmikaram Abolition Bill. It is a 
simple Bill and that Bill has come 
before the Central Government for the 
President's assent, I think eight months 
or a year back. That Bill is still sleep
ing in the files of the Central Govern
ment for the last one year and wc 
hear that there is an objection from 
the Home Ministry that this Bill can
not be given assent, bccause as a result

°t the Bill certain religious institutions, 
which are at present having certain 
income, will be deprived of a part of 
*he income after 8 years when com
pensation will be paid. That was the 
view taken by the Home Ministry of 
the Government of India. I do not 
khow about the Planning Commission. 
The Home Ministry have asked the 
^tate Governments to see to it that 
fhe present income of these religious 
'restitutions should be the very same. 
They should assure that those incomes 
r^main the same for all time to come. 
How are the State Governments going 
to solve the land problem when this 
“  the attitude taken by the Central 
Government?

So my request is that the Home 
Ministry or the Planning Commission 
should reverse this decision, if there is 
s4ch a decision. Because, the other 
Pill that is before our State Assembly 
*s a comprehensive agrarian reforms 
Bill. Now there is no use our State 
Gbvemment, or for that matter any 
state Government, passing any such 
lefcislation if this is going to be the 
aUitude of the Central Government, 
s0 far as land reforms are concerned. 
Le>t the Government abolish this go- 
slt>w policy and let them allow others 
t0 pass ahead, if they are not prepared 
,0 do that.

Hlr. Deputy-Speaker: Are there any 
Members from Madhya Pradesh or 
Madras? I find there are none. So,
* will call a Member from Mysore.

*?hri Thimmalah (Kolar—Reserved— 
Sch. Castes): During the past 10 to
12 years we have talked very much 
ahout land reforms and the land pro- 
blfem. After the advent of independ
ence what the Congress did was that 
thby abolished landlordism, jagirdari 
and vested interests to some extent. 
Ntiw we feel that we have not moved 
very briskly in the direction of land 
re*orms. We have told the masses 
th^t land reforms would be introduced 
and the tiller of the land will become 
tht> owner of the land. Now, after ten 
years, we are still shouting that the 
tiller of the land should become the 
°W»er of the land. I may not be
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wrong when I say that in our country
if the masses were educated enough
to understand the promises given by
the Government or the party, I do
not think today the party in power
would have been returned to power,
because their promises to the masses
are yet to be implemented, our pro-
mises are yet to be fulfilled.

I am one of those who belong to
the landless labour. I do not belong
to a family of landlords. I have seen
with my own eyes a lot of labourers.
landless labourers, who arc being
exploited by the landlords without any
mercy. There are still lots of people
in this country who are beggars, who
have got no employment, who are not
getting even the work of a labourer.
Our country being mainly agricultural.
Our Government should have thought
of first solving the problem of land
and giving something to the people,
as something is better than nothing.
In China, for instance, they did it. Of
course, their method was different.
But. all the same, they did it within
a short time and now they have no
problem like ours.

We have to distribute land to the
people who deserve it, people who
want to till the land. I know that w Tl
lead to fragmentation and oub-division
and will impair production of food.
But people cannot understand these
things, because a majority of them arr-
uneducated. Of course, I for myself
can very well understand that frag-
mentation will harm production.

In Japan. for example, every family
is getting two acres of land. There
the production has not decreased.
Their standard of life has not decreas-
ed. They have adopted intensive
cultivation and have increased the pro-
duction of food grains. Why not we do
it here also? Here in the ryotwari
areas if a family has got three acres
of land, both the husband and wife
work in the field. They bring the
manure and do all sorts of work and
get an increased 'yield. In th~ biggpr
estates the landlord, because he i,; a

..
rich man, only invests some money
without taking any personal interest
in cultivation. So the yield is very
much less there. Therefore, I am not
prepared to accept the view that land
reforms will hamper production and
t.he production will go down.
For the past ten years we have been

telling the labour that land will be
given to the tiller of the land. Even
if the production is bound to go down. ..
still, as we have found remedies J9.rr.,~
other evils, why not we find somethihg'"
for this also? Why should we not be
3. little more generous and kind to the
poor people who are tilling the land?
After all, we must remember that a
m-ijor itv of people are poor. Now we
speak of socialistic pattern of society.
What is socialistic pattern of society?
Is it to compare our life to
that of an American richman?
Are we to have the maximum standard
of living like a richman in America?
I do not object to that. We must strive
to achieve that standard of living. But,
in the existing circumstances, we have
to think of our own brethren, who are
poor and ignorant. We will have to
give them something. We cannot go
back on our promises.
Of course, I do not say that we

should arbitrarily distribute the land
without any regard to the principles
of natural justice. Now what have we
done for the tiller? We have not done
anything. But, thanks to the Govern-
ment, they are now taking it up
scviously and they are going to intro-
duce some reform. About those
reforms a talk is going on that they
do not want to put a ceiling on exist-
ing holdings and that they want to
put a ceiling on future acquisiticn.
But there is no land to acquire at all.
To tell you the truth, all the land is
monopoliscd.
What these people, who have got

big estates of land, say is that the
standard of Iifc will go down, How can
the standard of life go down? Is a man
rlerJe'l'iing on lv upon land as his main
profession? I am an M.P., who does
not own land. There are so many
M.Ps. without land. So, what differ-

-r
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-



itMottrtim re 10 D&C&MBXB 1M8 Committee to Ataeat 6486
Progreu of Land

Reform tn the Country
exice doe* it make? Hu standard of 
life will not go down to the extent of 
land 1 do not have land. At least, 
all his land will not be taken away 
Hi> standard of life will be there 
Therefore I say that ceiling on the 
existing land will have to be kept to 
some extent I -do not say that you 
distribute the land to everyone and 
whoever does not deserve it I want 
you to see that a man, who can till 
the land, must get it 1 also say that 
•the ceiling on existing land is neces- 
Siry and is indispensable under the 
existing circumstances of the country 
If you want to enthuse the masses of 
this country, if you want to see that 
the masses feel that they have got 
scmfcVnxng an& Yna'i Vney btc geYiing 
something and if you want to see that 
a new spint is inculcated in the mas 
ses, ygu will have to give land to the 
common men and satisfy them.

Lastly, there is another argument 
advanced by our friends, who have 
got large estates of land and that is, 
“Why are you bothered about the 
ryots” 7 They use the word “ryoti" I 
only use the word “ryot” to define the 
poor peasants and not the big land
lords They say, “Why are you 
bothered about the land-owners7 
Why do you worry about their ceil
ing7 Why don’t you put a ceiling on 
those who have lots of money m the 
banks” 7 Of course, I am also one of 
those who believe in ceiling on per
sonal income But we discussed the 
same Resolution of ceiling on income 
and the House decided that in order 
to give for some time an incentive to 
produce more wealth in the country 
ceiling on personal income is not 
necessary Nevertheless, we have got 
a certain ceiling on the personal 
income of people What is the indus
trial policy of our country7 The very 
industrial policy of the country to 
some extent is a sort of a ceiling on 
the monied people of this country The 
private sector would have opened all 
these three steel plants and would 
have earned crores of rupees But 
today Government have undertaken 
these three plants and the Govern
ment is opening them. It is in the 
public sector which belongs to the

people All these taxes, wealth- 
t«tx, expenditure tax and such other 
Utxes, are ceilings on personal income 
V̂ e are in a way putting a ceiling on 
personal income also Therefore^ I 
submit in all humility that Govern* 
ntent should come forward seriously 
With land reforms and that they should 
introduce them as early as possible.

Shri M. G. Jain: Mr. Deputy*
Speaker, Sir, though 1 do not subscribe 
tc> the remedy suggested by the hon. 
l/over of this Resolution to solve 
vital problem, I congratulate and th^nk 
him for drawing the attention of this 
Ijouse and through this House of the 
Whole country to this vital problem. I 

"sdtnterhft *&rt itsra&y *tfeac cob 
tfie Resolution says that a committee 
of this House be appointed to assaea 
the progress so far made I fail to 
understand what the committee will 
do The assessment, so far as I know, 
hai not only been made but is being 
continuously made There is the 
report of the Planning Commission on 
the review of the First Five Year 
plan Then there is the note by the 
hon Planning Minister himself which 
was circulated in September, 1957

In this very connection my neigh
bour, Shri Mishra, has given notice at 
a substitute motion He says that the 
jjouse feels gratified for the progress 
already made in this regard I cannot 
subscribe to this Resolution. The 
iJouse cannot at all feel gratified for 
tfie progress so far made with regard 
to land reforms How can the House 
foel gratified if the Planning Commis- 
sjon itself is not gratified and if the 
hon Planning Minister himself is not 
gratified7 In this connection I may 
be allowed to quote briefly from the 
reports of the Planning Commission as 
well as from the note of the hon. 
planning Minister Here, on page 320, 
para 12, the Planning Commission 
says

"Apart from delays in under* 
taking legislation needed for the 
protection of tenants and varia* 
tions in the rights offered to them 
in different States, frequent
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■ctMutges in detail ui the legislation 
which was enacted and the com- 

-plex rules which followed the 
legislation tended to some extent 
to defeat the objects of land 
reform In many of the tenancy 
laws resumption was permitted 
only on grounds of personal culti- 
vation, but owing to difficulties of 
definition, no less than that of 
enforcement, it would appear that 
considerable resumption of land 
took place Sometimes this took 
the form of so-called voluntary 
surrenders Although the area 
which a land-owner could resume 
was limited, in several States 
demarcation between the resum* 
able and the non-resumable areas 
did not take place within a pres
cribed period so that the security 
afforded to the tenant remained 
incomplete The experience of the 
First Five Year Plan emphasises 
the importance of efficient adminis
tration of land reform legislation 
and of informed and well- 
organised public opinion in every 
local community”

Generally speaking, this did not hap 
pen

This is what the Planning Com 
mission says

Similarly, the note circulated by the 
hon Planning Minister himself says 
the following regarding this very pro
blem, t e , the problem of enforcement

"In several States land reform 
measures have been enacted slowly 
and without adequate arrange
ments for administration Both 
the pace and the content of such 
measures are affected to a large 
extent by social and political pres
sures and conflicting attitudes It 
is not surprising in these circum
stances if many gaps are left and 
the law by its own inherent weak
ness, apart from administrative 
difficulties, fails to serve the 
object fully In a large number 
of States tenancy reform laws 
have had to be continuously

Reforms m the Country

•mended from tune to time as they 
were found either ineffective or
unsatislactory” .............so on and
and so forth.

Therefore, when I say that—so far 
as the assessment is concerned, It u 
already there—the mam problem la 
as to what can be done now and how 
can the policy enunciated in the 
Second Five Year Plan with regard 
to land reforms be implemented

In this connection I want to empha
sise two aspects of the problem. One 
is the problem of ejected tenants and 
the other problem is that of the ceil
ing In the short time at my disposal 
I do not want to raise the problem of 
reasonable rent because the problem 
of fair rent is connected with thf secu
rity of tenure When there is no secu
rity of tenure, whatever the law may 
be, there cannot be fair rent There
fore, I am concentrating only on two 
aspects, ».e, the problem of ejected 
tenants and the problem of ceiling

Even these two problems are inter
connected So far as the prob'em of 
coiling is concerned 1 find that doubts 
are being created with regard to this 
though already the policy is clear The 
Planning Commission wants it The 
Government has decided that there 
should be a ceiling on land, yet I 
heard ominous voices raised against 
this policy Even sometimes hon 
Ministers of the Government and some 
important Congress leaders, apart 
from other rightist parties m the 
country, raised their voice—and some
times a very strong voice—against this 
policy However I am thankful that 
the sub-committee recently appointed 
by the All-India Congress Committee 
has come to a definite conclusion that 
there will be ceiling and that they 
have fixed a time limit

Shri 8 . M. Banerjee: There is 
another committee which is going to 
be appointed

Shri M. C. Jain: Of course, I want 
to emphasise that a sufficient period
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has already elapsed and now that the 
committee has taken a final decision, 
there will be no more delay So far 
as those people are concerned, ue., 
those who raised their voices against 
ceiling, their main arguments are that 
there should be ceilmg on other 
incomes also, t e ,  non-agricultural 
income They say that if there is 
ceiling cm land, there will be less pro
duction So far as ceiling on other 
incomes is concerned, I entirely agree 
with them and I want to emphasise 
that unless this Government decides 
to have ceiling on other incomes, 1 e , 
urban income, industrial income and 
income m other sectors, there will be 
this constant bickering and bitterness 
that one sector only is affected

16 hrs.

1 am* glad that even in this regard, 
though our Prime Minister sometimes 
back resisted this move, and objected 
to it, yet, there is a step further now 
and our leaders, High up, are thinking 
of fixing a ceilmg on other incomes 
also Why I have mentioned this 
point here is because, I feel that 
unless there is a clear policy and a 
clear implementation of the policy, 
t e , side by side simultaneous!), w<_
fix the ceiling on other income, it will 
be very difficult to implement this 
policy Therefore I plead that if we 
want to implement land reforms or 
to amend the laws and to effectively 
implement them, we must fix a ce'iling 
on other incomes also

There is also another question 
involved, that is, loyalty to our 
principles Unless we are loyal to our 
principles, we cannot enforce or 
implement these policies In this 
connection also I cannot do better 
than quote Shri Dhebar who has 
written a very beautiful article in the 
Congress Economic Review of Feb 
1958 He says with regard to the 
land problem.

“Let us take the problem of
land Have we been able to
Abolish tihe fear of evictions from
the mind of the tenants? The

Informs tn the Country 
former, wrinkled and worried, is 
eagerly waiting for the title to 
the land on which he, and perhaps 
hu old father, have spent a life
time of toil, sweat and tears Hu 
1* a claim for bare justice He 
wgnts stability. There are other 
interests, however . ! He
who labours must have the first 
claim Here is a test of our 
lQyalty to the values of a new 
way of life There is similarly a 
demand foi app ication of ceilings 
This is necessary in the country's 
JMeieat apart from being just We 
fVimble for solution It is not that 
the solutions are not there There 
l!> lack of clarity, neither on the 
subject matter nor on the solution, 
blit on the basic issue of ‘basic 
loyalty’

Thereforc, it is a test whether we are 
loyu to our ideals With all the 
emphasis at m> command, with all the 
hunnhty, 1 say to the Planning Minis
ter that the time has come when we 
should show our loyalty to these 
ide^K Where are our ideals7 There 
are several organisations including 
the Congress Here, we have tenants 
The tenants are there, the landlords 
are there, labourers are there; 
employers are there There is a con- 
tintimg conflict of interest How can 
any organisation, how can any party 
progress further when this conflict is 
continuously there7

Because of shortage of time, I 
cinnot make other points I plead, if 
this vital problem is to be solved, the 
Government and the top leadership 
'W'lll have to take a firmer attitude and 
if 4n>bod> is found who is not loyal 
to the ideal, there must be some 
punishment for that If that attitude 
is Adopted, I feel that this problem 
will be solved

S'fforar ST3ft % WPH
*  3ft 5TFJT* fa*T

•R r m  q r *rr*fta  *
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<P^f | ftr W rit fcr i f a  
« < * v  s n j< r  | f q v  s n p r  
tR^TT ijjftr s n M t | 1 t o  fcr 
fi*nm *ftnrcr arrowr trc—•
iWt »re— #  fo fa  1 1 prctarT srro

% **WRr *<  TP* ffTVIXt *  
1W C T fa s $  f v  9jf*T  ffH R 'tft
vrwf arrf «ftr rr*«it *  v m  
9 ft, S r f o r  «rs a « r  fc f t  t o  ***** *  
flW F ft f f W d T  f w f t  V f ^ i f  
srrser 5̂  f t  1 «nr h r  <rcnr *jt, 
nw * r ?  *s$t arRiT «rr ft? t o  h r  $  3w w  
^ p f t e r f t  s w i  v r o v  ? r c  ?r> *f>9f t  
9 ft  9[ f a  t t  s f t r  ^ r r r  
W t i T ,  s j f f f t r  s n f t s i x  *ft*T flfTCTRt It  
« rP p p  5h t h  *t%  ^  « f t *  s - w t  * « * r w r  

t, w W  * 5  w w  $  f r  sn tft- 
«rrft swt ff*n^r *t aniT » k  st^t
l5t CRT ff^TT g I SjSfoT *  sJ«H«TO
s w t  f r  »r$ I .  s s  * n w  t it  
ipj«r «*nprw, «wfa s w r

SfaT «ftt t w ifiwr JPT̂ T, Xtrst 9ft
« f f  ?*fr v f r f t t  1 s w  * ? r  ^ * f t a r c t  
j w t  t o  «ft, t f t  rm  t o r  f?R T F ft  
I t  jP r t r  ^ q x r ^ s j ;  %  S R ft «ft t 
snftsrft ^  % t o  spth 
* W  tjtsrr ^TTffT «rr,
« R t »  Sr j j t  w  » R t *  i t  w t  
f t r a v r  q f t e m r  *15 $  f a  w r o  fircrisft 

n ^ T - 5 * n r  %  srfgr * t f  s w r g  ^
»T$f T? *WT | «ftT Spf OT4 * t f  «rW*T>T 
* W T  WRTT ^  I ai^T ?R>
«PT W  #  ^ft «Ptf T « ft  ^ t
j t  |  1 »f *r ?  f M f r r  v t ^ t  ^ t t  5  
f t r  o pr f a r f t w t  w t t  t  v w f «R» 
mr* R w r  a n  T f r  | ,  ?ft P e r  ^ r i « r n r  
v t f  9 ft  T T ^ fr  ^ r w ,  ^ t  ^ t f  * m r  
^  t w t  |  1 3* r e  s r ^ r  n « m r  
» ft f i r t t  J r ftw w  ^  w m n w  i  1

w  ft fir w  <ifr t o  W  %  ^ t f  HT9T 
? t m  | ,  «ft # f i n w r  tit tfs  %  v ftr e r  

| ft? 3*rfr w n^w O  r̂jpr 
orr’j  \ w t w nM t ^t »nff ?Wt 
n t  P s t  * m n p r r f l  f t w  t i t *  t it  ? 
W W  *? ^TfST f  ft? 97VTC 
ftWRT ¥7 It TOTt ?^FI7 ^  f t  Pw  
s i h f f  » f  g n f k r f t  s w t  t w r v  f t  * r f  | ,  

^ n iT T  ^  i? w n p f r t t  * f t  wr?ft t ,  
^ t  w w T  s ft^ r  %  n w y n O  % *rr
W I R T  V t  ^ T T  ^ T f f T  I W€TT f t f  ^  
W *ft ^  | ,  ^ ? n c  S l ^ r  ^  W R ft s r ft a R T  
3ft# «r5TT9TOT̂  I ^  ^[T 3TT SR^T |
f t ?  «r*nc ^  f R w  v t  O w Tf ^ RT fv * r r  
*nrT, 5 ft ®ft t h r v  v ^ g i  ? t^ i > 
fg ? r f t  3rr$»FT 1 f ? t  v r t ¥
w  | t  ^  t ,  S r f o r  w  v « f t  v t  «rnr * t  
a  ? fW t  % , < p «  f*rer- m f a » t  %
^ 7 T  WK O T ifr f ,  f 3 R ^ t  cTTO
m  ^ r n r r  q t  ^  1 %m  t o p c  vs  
'g s r w  T 5C IW «T * F ^ ft , ?ft ? ? ^ t  r+'^fH t
*  % c r t  snegr f W t  ft? m n v  f ^  ^  
5 » n f t  s t m  § v t  |  1

5 ^  %  *  » i f  l% # 3 R  ^ t t  !? n ^ r r
|i f %  ^ t  Tt^TT «IM T  I
V * l  T T^tft v t  c R ?  ^ T T  ST^T ^  9ft 
W <  !T W R P T  %  W ^ » T  T flT T , 
?rf%5T *r<E5raT ^  f*r?r T ^ t  |  1 
5 » w t  ^ p t t  |  f t r  ^ r  i u rR w i 
m  t p p t  s *tt  ^  1 f ^ w  i T R ’ifh r

«FT *T W f %  s f t ^ T  &  tfWJVST t ,  
^  3TR% ^  f t t  s i h r  ^  * w  %  «fte r

m f R R — f ^ R f v t  q ^ r  q z ^ r ( t  
^  $  * / t r  f s R w t  « n r  5 R m w  ^  
arraT | — y?r ^ r f ^ f t  v t  a r »  |  ; 
« t * r  ^ g -q fV rm  f r t r r  %  f ^  « A f  ^?nc - 
*T » ft  ? ft ^  t h  i r * r n ? r f  t t  w t -
^ n rd  $ , o ft ft?  * m r  » i w  #  ̂  1
f t w  w ft o r  » t  f t w w  w r  t it *  w w



Resolution re 19 DfeCSMBER 1958 Committee to Assess ^494
Progress of Land

Reforms in the Country
% wtroT irranr w rit  35ft % s ir  

ftwr writ (  aw ^R T  
fowfr w  ^  fatfpr * t  *nr$r ffroT
| f t  ftWRB $?W?ft w  VV̂ ITT
* m f t s f f  »w t( 1  sfcr if afrift
ftarpr wrfc, **  m  S v *  H r h tc

^  W dl -3ft W*ft*T ^ 5 

arteRTT I ,  3 S W T  t r a r c f  z  f a r r r  I f  S W T  
| I A 5<TTpT £ fa  FT ^  TF̂ T
*rwrcf * t  ^  «n^r *  fa n  wra f t  
Srtnmr v m n f  * 7  % i fa  fasrev, 
*4  w st <rt ft^re qfw n: * t 
sw ft frsftft ^  faaft srcwt m ĵTr ^t 
srr  ̂ fa  *ft apfrr tpr ^ ^ r T C  
5*nrr ^nrr ?tr ^  5m
| i  WRW fa*rr w it, <ft %n*r wt 
flTTt f̂?Jr 4<«fVwt % if
M*r r| *  .p̂ r *jt *rnW 1 «rra <ft 
faffa *r$ | fa  fa%ff *pt qT îT ift ^  
T O T  |  *RT %  ?TPT ^  
WRIT | I Wf̂ W TFHT WftlO *5t JST 
on* vr itt̂ t * fcrr 1

«ft f i p R  fa? (ntr«$<) 
f t f f P T  « W  %  fP R T T i  I

*fr *pnfar wjr*ft 4 5  «n*Rrt 
I ,  V p m 4  F T  5 ^ f  I  I A *TTf3T 
j j  ftp  3 tf= F t V p f 4 W  «TT f a l T  3TTC[,
mfo otr <pT % *ftr
ip $̂W3ft % ft&Ht Vt SRSFTTT f%ST 
s% t fa* srcnr «r*t, vfaft %frt to  
*(Wft i[ sm ĝ TT frfti %RT 3V— 
ŝfr*T *t£ a*R— VTH A Vfift |, Stft 

jupr 'TĤrrO »rr ^qrvr 35 *rsr aft 
5* »ft *rrc w it  h f?n*r fcn $,

V ll« 3 <  ( W  «pra ITRTT ^  I JtTT 
t  f t ,  TTHl t f W J T t  *Pt JT? tTT^T

ft*rr ornj f t  f t m t  vt v fam  f t  ^  
f̂ r ^  ?rt wk -«j^t*v

^  WT5T, arft #̂ d̂ PTT V*T ft I

«rnr ¥t wr % q ft  top ti 
«rf^RW <ftr ai«ra*r wtff vm*r v v i

ift t  • w k  &  ^ r  #  w n
%ftT JTTRfiPP «*>TW«ITC T O  V^TT

5 ? fr  ip r^ ft  « r r  f r t r  wft 
w m w  v k  wfjwrem’ rflwr f5r^?fer 
« r ^  w 7  1 if f*  jt^t % f i m  #  #
’FfTT ^ T T  J[ f t  S* t^F ftfffR 
qrfWr vt &r «F*T XST S{ t”F f ^fw 
f M F f t  'tt^ t a r f t r  $  1
*rf«rer?re f̂t*rT cfrtr ^ ^
m r  s r w  t w  ^  ^  f s r k t  f t f f< * r  
q f W T d  W lT  J R T ^ t  v t
ijf*  f^ r  ^<fr, f^ %  *m  ^  
•r^ t ^  1 j r r f ^  %  H *n r f s R %
7 W  ^  ^ r  f? T ^ T  i ^ r *  > j f a  «ft,
<fK crfrrw? ^ r r  «rr ?rrfr 
xftx. t o t  ? ft  1 1 ws * i  ?ft<r ^ t h t  ^ t
cTT5 W 'T R ’ * R  V F T T  V « T T  «T|T ?  I 
3 r ?  n ^ r ^ n r  ? r k  ?rPw>?r*T ^ t j  P iR ^ ®  v x  
?t an '̂ft, 5»T ^RF'T f t  ^TTt ^T 
^ H^nr w i  f t  t o  1 1

A ^ 3 ? r  ^ < T T  f t  ^ T  fS T T ^ t ^ t  % ’ S  
% Hfr TTJJT ¥̂ PTTT % m  fWK%
f t  fir ^  gm ft vt w* i t f  1

Sbrlmati Reno Chakrar&rtty (Basir-
hat) We*t Bengal is a standing ex
ample of the ingenuity of the ruling 
Congress Party m so formulating land 
legislation that landlords can keep 
their land holdings intact, because in 
West Bengal we have got a prescrib
ed ceiling, and yet today this very 
Congress Government which original
ly said that they were going to have 
four lakhs of acres for distribution 
today says that it has not got more 
than 16,000 acres This is the posi
tion One cannot but ask what has 
happened Is it that really landlords 
did not have any land’  Not at alL

I come from jbl constituency in the 
Sunderbbns where we had landlords 
ownftig 1,000 or 2,000 bighas of land, 
snd today you will find in those areas
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that this land has been divided up, 
rhala fide transfers have taken place, 
so that the son, the daughter-in-law, 
the child that is bom, the child that 
is yet to be born, have all been re
gistered and the land has been dis
tributed, and we find there is hardly 
any land which is available for dis
tribution to the landless These 
landless peasants went to Sunderbans 
and not only cleared the jungles 
fighting with snakes and tiger*— 
Sunderbans was famous for its 
tigers—but actually tilled that land, 
and now they have been thrown out, 
thousands and thousands have been 
evicted

Not only that This is more in
teresting The ingenuity of our 
landlords is, I think, limitless They 
have entered what is known as the 
B Form, that is m respect of the land 
which is to revert back to Govern
ment Some of them have done it In 
the meantime landless peasant 
refugees came to bu> land 
The landlord thought “I may 
get bonds or I may not get bonds in 
so many years Let me sell by the 
backdoor some land to the refugee and 
he can get a loan Then I can even 
sell this land which I have entered m 
the B Form to Governmtnt” You 
will find that transactions have taken 
place and money has been taken by 
the land’ord Now Government says 
to the refugee ‘This is our land how 
'an \ou take it7” The refugee is 
asked to go to the civil court and fight 
it out, with the result he loses his land 
and also his money The landlord 
gains He will gam fina'ly from the 
Government again, on top of that, by 
getting bonds or whatever the money 
is.

Not only that A very interesting 
case came to my notice only the other 
day We talk so much of co-operatives 
and joint stock companies, we say that 
we must have big farms in order to 
be able to have more production 
Especially my Punjab friends are 
always talking about it The other 
4ay I went to my constituency and
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there I came across a very ingenious 
method by which the landlords are 
trying to overcome the land legisla
tion, taking advantage of the fact that 
co-operatives and joint stock com
panies are exempted frqm the celling. 
I believe the Palchoudhury Estate—1 
do not want to say whether our Mem
ber here herself ts a member of that 
particular trust or not—in Radha 
Nagar m Sunderbans have about a 
thousand bighas of land They have 
formed it into a charitable trust They 
have one temple somewhere in Nadia 
to which they pay money for some 
pooja It was found that m the whole 
year they pay probably Rs 100 er 
Rs 135 for pooja and so many 
thousands are credited to the Lloyds 
Bank When we go to the Minister, 
he says. “This, of course, is true We 
also have got information, but what 
can I do7 It is a charitable trust 
covered by religious

•
Shri Tangamani (Madurai) Tinge
Shrimati Rena Chakravartty.

“religious tingt” , as mv friend says 
This has resulted in the land ord being 
empowered today to throw out so 
manv of the landl ss sharecroppers, 
who were there They have been 
evicted their houses have been burnt 
down litigation after litigation is 
going on

Next door to it is a company One 
Shn Mukcrjee has started a fishery 
and agricultural joint stock company 
His wife his daughter his son, his 
relations, his naib, all are members of 
that Now, T  joint stock company 
cannot be touched

Shri BraJ Raj Singh (Firozabad) 
What about the unborn one7

Shrimati Renu Chakravartty: The
unborn one may be there, I did not 
check up

In this way, this joint stock com
pany also has been able to keep the 
land In the last two years eviction 
has been so thoroughly carried out 
that now you will not find a tingle
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sharecropper there Hundreds of 
bighas of land are there Government 
says "What can we do’  You go to a 
civil court” Is it possible for the 
sharecropper, the landless peasant, to 
go to court7 It is not possible In 
spite of ceilings, this question of com
pletely b> passing land reforms is 
there m our State We have pleaded 
again and again that let there be an 
ordinance banning evictions for a 
period, and then give lands to each 
one of these persons, and after that, 
you decide In the States where there 
are no ceilings at present people have 
already started dividing up the land, 
transferring it or selling it, with the 
result that by the time you impose 
ceilmg', there will be no land avail
able for distribution

The other point is that actually it is 
not the*poor that get it, it is the rich 
who get a little more Again, who is 
going to buy that land except those 
who have got some money’  I am 
pleading this question when it has 
come to the forefront because there 
are sub committees set up by the Con
gress, and they have also advocated 
that land will have to be distributed 
but it is better to give it to those who 
have less lands than to the landle^ 
We have always been talking about 
the we fare of the Scheduled Castes 
and Scheduled Tribes who aie land
less But unless we do something to 
give some land to them, how can we 
change their social and economic 
status9 However much we may talk 
about it unless we give them even the 
smallest bit of land for their use 
which they can till it is no use

^ e  say that they must increase 
production But how is it possible 
unless land is flrst distr butcd to 
them’  Even a small bit of land will 
give the landless man a power to fight 
against the landlord, against the 
usuary and against the various pres- 
sures that are there in society in the 
villages particulary After that 
we can get them together 
under co-operative societes, and 
give them State help, then they can 
go in for intensive cultivation Then,
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-

we can give them all sorts of help; 
then, they can produce more That 
is the way to increase production

La6tl>, I wouM say a word about 
the question of trying to get back the 
land by illegal transfer A number 
of evictions have already taken 
place, unless Government do some
thing m this matter by giving jome 
'-ort of legal aid, quick legal aid and 
cheap legal aid, m order to enable 
the peasant to fight his case, it is no 
use passing resolutions, and it is no 
use saying that illegal transfers and 
resumptions should be nullified, and 
that the land should be given back 
to the peasant It is not possible for 
the peasant to fight for long m the 
civil courts

In our State, after the tremendous 
peasant movement, we have been ablp 
to get for the sharecropper a bigger 
share in the produce of paddy, and 
we have actually implemented it 
through some sort of bhaqchows or 
sharecropper boards, where the share
cropper and his representatives and 
the landlord and his representatives 
are there In front of the agricul
tural officer who is given a semi- 
judicial position, the decision is taken 
Some sort of thing like this must be 
set up m the villages, in the districts, 
in the taluk headquarters so that 
the peasant is able to get back the 
land taken away by illegal transfers 
It 1$ no use merely putting ceitings, 
unless we are really sincere about 
giving some land, even a small bit 
of land, we shall not be able to 
circumvent the ingenuity of the land
lord

norrfar rm  : w o r t
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« R f a r  ^  * f r  H T f ^ r  1 w r  tr  ^  
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A t o r  % srmr *ft anr
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Reforms i n  the Country 
n * i ^ i ^  ftrwfl' fap̂ r T̂ T ¥T
nwf ^j?r sfhrr | «frc r̂arar ti 

i t ’ TT sft W WTjjj1^  ft> ^  
fw r  ti sftr «r*t vsri  an? 1 %rrcr 

mn 5  fv  ^  
dV w  « n #  * r f r  vA-
wrO f ,  3*nft iR ^ n f «(fif srw, ?w 
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?ft f t  ^ e r r  |  f a  ? r f a t f r c  «rr ^ t  
^ f a r  ^ f a t  f t w t  ?Tft 1 1 t o t < v t  
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^  t^ r  ^ r r  facT  s n tff  t ,  ^  ?t m?r 
waarr f^r fTRft & v^f^prsr 
vm "foH  p rm r | mfa 
« ri zz v t  ?TTHt « ftr
^trf ^  fatrr art «%, ?ft wr 
>rfrar faqrft % ^r fraffm “ate 
JTft ^  ^t%t, r̂̂ ft w ft 3wt A 
enĉ t ^  q«T ?r|t r̂r =̂ Tf̂  ?

>fr »Tf ^sajr | fa  
«r=afr srcf it qf f ^ ,  <n*r ^t
«T5̂  % fcnr ff, writ ^Wt %
f*w * r s p w srfK , fl-wr imrRvr Hft 
cr^’T^fi 3R ^wt 5»r  ̂ ^ n  

enfl" 77*  Trnr ir̂ r ?rft *n t̂ A
t*Jlf*W fT  T̂%*TT, cr«ft # T5H*FT *T?T 
^  ^  I

Shri Tanyamani: As you have given 
me only five minutes, I shall be as 
brief*as possible.
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Many of the previous speakers have 

already referred to the recommenda
tions of the Planning Commission, and 
how far they have been applied in 
the respective States. As you know, 
the Planning Commission recommend
ed that the maximum rate of rent 
should not exceed 1 /4th for wet lands 
and for dry lands. But we find in 
Tamil Nad that they are 40 per cent 
and 33-1/3 per cent. If the recom
mendation is seriously applied, it will 
be at least some relief to the peasants. 
What we now find is that the tenant 
will have to establish his tenancy. 
Large-scale evictions are taking placc 
now. I know there is a movement in 
Trichinopoly and Madurai districts on 
this very issue. In this connection, I 
can mention without any fear of con
tradiction that the one State where 
there is no eviction and where the 
law has been strictly observed is the 
State of Kerala,

The next point is about ceiling. 
Much has been said by previous 
speakers on this issue. Madras is one 
of the States where there has not 
been any legislation about ceiling. In 
this connection, I would like to men
tion that the Planning Commission 
has fixed three ‘family holdings’ as 
the maximum ceiling for a particular 
family. But I find in the draft Bill, 
which is now going through the 
Andhra Pradesh Assembly, that the 
Planning Commission itself has 
accepted 4.J. ‘family holdings’. So 
either they must revise their old 
policy or stick to the 3 ‘family 
holdings’ formula, that is, the same 
thing must continue.

The third point is this. The Plan
ning Commission has recommended 
that village panchayats should be 
associated with the maintenance of 
land records and implementation of 
land reforms. I would like to know 
from the hon. Minister of Planning 
how many States have so far taken 
any steps for associating various 
village panchayats in this mattes'. I

Reforms in the Country

know for a fact that the Kerala Gov
ernment are going to do it and they 
are improving upon this also.

Then there is the question of inam 
lands and also lands belonging to 
Oevasthanams. Regarding this ques
tion, the Janmi Bill has been passed in 
Kerala. But for the past one year, 
assent has not been received although 
in such cases, Bills passed when the 
previous Government was in office for 
reducing the finances of the temples 
Were assented to. I do not know Why 
this Bill is not being assented to so far 
as Kerala is concerned. Another set of 
lands allied to these are the Sripatham 
lands which belonged to the 
Maharajas. Now the ownership of 
these lands has been transferred to 
the tenants.

Coming back to Tamil Nad,*I would 
like to say this. The Mover of the 
Resolution, Shri Panigrahi, pointed 
Out how there are' large numbers of 
landless labourers in this country. I 
believe the figure he gave was 
Q crores. Now, distribution of land to 
the landless is a very important thing. 
It has been accepted by the Planning 
Commission also. But what is it that 
we find in our own experience? I 
know that in my own constituency 
there were 6 peasants for whom 7J. 
acres were to be distributed. Two 
i ears ago the then Tehsildar said that 
broper patta would be given to them. 
Sut after the lapse of two years, five 
persons have not received their allot
ment. So it is only on paper. When
ever it is sought to be implemented, 
there is a lot of delay in actually
giving the lands to the landless
peasants. *

One more point and I sh&ll con
clude. The Panel had recommended 
to the Planning Commission for giving 
top priority to land reform because 
they were anxious to raise the 
standard of living of the people, and 
also to expand the internal market
instead of depending on foreign
markets. If we really expand the 
internal market by giving more money
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to the landless labourers and the Mr Deputy-Speaker: I am sorry
peasantry, which form the majority of there is no more time The hon
the population of this country, we will Minister 
be taking the correct step

Another reason for which land 
reform was wanted was to see that 
there is more production An addi
tional reason for land reform is that 
the actual cultivating peasant must 
have more incentives These are 
laudable objectives and should be 
achieved I request the Minister to 
see that proper directives are issued 
by Government to State Governments 
to implement this programme

m o ftr® q&sr sq rs w
*ft ff> far?f5T fa*TT

fsRFTT w  *rr 
* r  firaT to t  1

***** fen? (ft^rer) f& ir 
rftvx. *rnpr, *T3T fire «tpt ftprs ^ fctf 
3TW 1

want urnra fa?
% 3TR qT* f w  fa^H t apt ift I

otibtct * 5t n  . itd  eft
J95 T̂TcTT *PIT ^  fft 1'ftt 
p f t  I

’TT̂cTT | I

«ft swwnr: ( ^ r  f^ rt-T fa ff-
q’Tfatrr) w ora r 

feseft v t >ft fft f  si t o  fw r r  1

Mr. Deputy-Speaker: The hon
Minister

Shri Punnoose (Ambalapuzha)
May I ask a question for clarification7

Mr. Deputy-Speaker: Let him be
gin and after sometime if any doubt
ful points arise, he might ask

Some Hon. Member, rose—

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
A question was raised m the course 
of the discussion on this Resolution 
whether this House—Parliament— 
was really m a position, in terms ot 
the Constitution, to take up a discus
sion on such a subject, and you gave 
your ruling Really at such a stage, a 
question of this kind need not anse 
Both Houses of Parliament have 
been discussing the subject of land 
reforms frequently and on several 
occasions reports regarding progress 
in the matter of land reforms have 
been placed before this House and 
have been discussed

The question today in the context 
of the terms of this Resolution really 
does not touch the whole policy re
garding land reforms In that matter, 
we find to our great gratification dur
ing the discussion in the course of 
the last two hours or so that the Mem
bers have not taken a party line, the 
discussion has cut across all party 
divisions and there is practically un
animity in the House regarding both 
the aims of land reforms and the 
sense o f urgency about completing 
them as quickly as possible Only I 
would have been happier still if some 
of the friends—just a few—had not 
given it a kind of a party complexion 
It was represented as if we were 
hiving some second thoughts about it 
and mention was made of certain 
comments and observations m the 
Press which were not very favour
able to a progressive attitude and a 
progressive policy m the matter of 
land reforms I must make 
it clear and I do not think I 
need elaborate that point at all 
because it has been acknowledged by 
the Mover of the Resolution himself 
and bv several other hon friends that 
the Planning Commission the Prime 
Minister and all of us who are con
cerned with this matter have expres-
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fed our keenness about it and we arc 
no less anxious about very quick pro
gress in this direction than anybody 
else That position remains. 1 wish he 
had not brought up this question of 
contrast between one particular State 
and other States I want to take up 
that point immediately m order not to 
destroy that character of unanimity so 
tar as this big programme in the coun
try is concerned, the programme of 
land reforms

Mention was made of one State that 
it had gone ahead and done more than 
any other State in the country and 
also that it was being prevented from 
going ahead m some important and 
essential matters, and that delays are 
occurring here and when one State is 
prepared to go forward, why come in 
its way

Ifce position m this State is this We 
are Rlad that they want to have land 
reforms They want to change the 
pattern of land tenures and introduce 
other progressive features and the 
proposals which have been incor
porated in the Second Five Year Plan 
which also found a place in the First 
Five Year Plan That is very good 
But, it will be wrong to assume that 
no other State has done that much I 
can produce information about various 
States Some of them have lagged 
behind, some of them have gone ahead 
and some of them have done very 
much better m certain respects It is 
not a uniform position and no conclu
sion can be drawn that the Congress 
party wanted to halt the progress in 
spite of the fact that the Planning 
Commission had made certain recom
mendations which are accepted and 
some other friends are really very 
much more eager to do the right 
thing

It has been pointed out that we are 
appointing committee after committee 
and we are continuing to discuss this 
matter Then, they say there has been 
a committee recently appointed by the 
Congress I believe and I do not have 
any other feeling in the matter and I 
agree with the hon Members who say 
so, but they also should appreciate

the fact that these various 
steps taken, the appointing of com
mittees, are a measure of our own 
keenness about it—our anxiety about 
it—and they are a test of the sincerity 
regarding doing something quickly 
about land reform and doing some
thing substantial.

I shall take up the other aspect as 
to why things are not moving as fast 
as they could, because I agree that 
both m the matter of legislation and 
in the matter of implementation there 
are defects and deficiencies There has 
been, I should acknowledge immedi
ately, m certain areas and in certain 
parts not sufficiently quick progress, 
both in terms of legislation and also, 

~ much more so, in regard to enforce
ment and implementation But when 
it was asserted that the Planning 
Commission's recommendations were 
thrown out—those were the words 
used—I should say it is not true The 
Planning Commissior/s recommenda
tions have been a^epted But, maybe 
m certatn cases because of special 
conditions, they have not been carried 
out fully It is necessary to remem
ber that the various elements in 
the plan have not been put to a very 
rigid framework There is only a 
broad approach that has been very 
we’ l understood Therefore, room for 
various committees arise There may 
be delay or refuse to carry out the 
mam, essential principles of it, in the 
spirit m which these recommendations 
have been conceived There is no 
question of any go-slow But there 
has been a certain amount of Slow
ness, it cannot be denied I shall deal 
with it a little later 

But m connection with this plea 
that we should not come in the way of 
a certain State going forward more 
speedily than others if it wants to do 
so I may say this Particular refer- 
tnre was made to a Bill passed by that 
State Legislature regarding Jenmika- 
ram The facts are that it is some
what important but it does not really 
touch any basic feature of land 
reform Those tenants have got full 
security, they are paying a definite
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limited rent to Government, certain 
payments are being made to other 
people. There is no question of any 
divergence and it is not as if the Home 
Ministry took a different view from 
tbe Planning Commission They were 
o f the same opinion that while no 
distinction and discrimination has to 
be permitted regarding the implemen
tation of land reforms and the provi
sions of the law so far as religious 
places are concerned The tenants of 
those lands should have full securi^ 
and their rents should be brought 
down m the same way as in the other 
cases. But there was just one safe
guard introduced with regard to the 
net income realised by these institu
tions After all those fares, expendi
ture, etc, may be assured to those 
institutions

Shri Uunnoose: May I ask a ques
tion7 In the case of a private land
lord, when the rent is fixed and if his 
income is decreased, he is to suffer for 
i t  But the hon Minister just now 
has said, if I heard him rightly, that 
with regard to religious organisations 
the mcome should be the same, that is 
the minimum fixed rent The rent 
may be lower but the total income to 
the religious institution must be the 
same That means the Government 
Treasury must give the difference 
between the fair rent and that income

Shri Nanda: It is also very well 
appreciated that the net income 
which may be r sured to these insti
tutions cannot be on the basis of those 
rack-rents, high rents So, in calculat
ing what is due, we have to take into 
consideration this thing Any reduc
tion m rents is only on that new 
reduced basis and the income will bt 
calculated on that basis But that is 
a different matter The Government 
may make the pajmcnt After all in 
the case of abolition also the compen
sation is being given This is really 
some kind of compensation on a 
reasonable basis in order that those 
institutions may continue to function 
The hon Member may have some 
vteWg about religion which I may not 
share In this country millions of 
SOI (Ai) LSD—9

people have certain sentiments about 
tluse matters and they would like 
their religious services to be carried
on

Shri A. K. Gopalan (Kasergod) 
May I explain7 I think the Minister 
has not fully understood what this 
jenmtkram Bill is or what are the 
changes to be brought about It is not 
a question of religious festivals or the 
amount being stopped or an> thing like 
♦hat Instead of the Government 
< ollectmg the rent and giving it they 
have said that it must stop Com
pensation may be given to the owners 
and the right of the land may be 
vested as far as the tenant is concern
ed There may be a mutual'y agreed 
reduction in the rents If the rents 
are so fixed, there may be a reduction 
in the income but as far as religious 
festivals and other things are concern
ed they have to see certainly that the 
other expenses are curtailed There 
is no question of this interfering with 
any religious ceremony

Shri Nanda: I think Sir, the hon 
Member need not have taken the 
trouble of giving all this information 
He maj ha\e more details of the posi
tion there, but I know the basic facts, 
the essential facts I know them 
because we have discussed them with 
the Chief Minister and other repre
sentative!, of the State very recently 
The question is really not such a 
difficult question A certain amount 
of income has to be assuhed to them, 
and on that I think very nearly we 
have come to some kind of a common 
understanding also There is nothing 
very much secret about these things 
As I said, these th ngs are being dis
cussed and I do not think there should 
be any great delay about this Bill

S r, I would not like to take up the 
little time that I have in discussing the 

•details of one State or the number of 
questions that have arisen about 
several other States

Shri Punnoose: Sir, I would like to 
seek some clarification on a very banc 
question
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fherefoae, Six, these is «tM> 
tiosmi MP«e* qt it T^o^i who b,ipg* 
not got ^nd, skcU, they should typt 
U. We have sak| that th* tiller of
the land has to be made the owaeg qf 
the lend in the interests of the com
munity becaipe otherwise he J»as no
incentive. He has to be placed io
direct relation with the Stgt? in order 
that the assistance that is to be pro
vided may be channelled properly (p 
him. All these things wre understood-

Hr. ffcyatx -ira tar: u t  tt»e bon. 
y^ister conclude, and after that be 
ijVgy put ^is question. The hon. Minis
ter should not yield so readily.

Shri Nanda: Possibly, Sir, that also 
helps a little.

Now, I want to take up the
substance of the motion and to give
my answer in a few words, because it 
does not need any very great lengthy 
exposition of the policy regarding land 
reforms which, very happily for all of 
us, has been an agreed policy of all 
sections of this House and also, I 
believe, the bulk of the people of the 
country. Therefore, there is no need 
for me now to defend that policy. It 
it an agreed policy, and it is a very 
important subject Therefore, the
interest of this House and the discus
sion are welcome It is important 
because the whole of our economy, the 
economic development of the country, 
as all of us have fully realised, rest
very much more than possibly was
realised at some earlier stages on the 
progress of rural economy So it is 
not simply a question of social justice 
That also is involved because in the 
matter of the claims of the people of 
the rural areas this also must be 
acknowledged that there is an issue 
involved of social justice.

The rural areas are much worse off 
than the other areas In the rural 
qrea, again, there are large disparities, 
and at the bottom stand the agricul
tural worker, the landless labourer 
Therefore, both from the point of view 
of social justice and m order to create 
3 sound basis for our future economic 
plans and for our programmes of 
development these things have to be 
done.

Land reform is not conceived in that 
very narrow sense of doing a little 
distribution in order that somebody 
may have a little more land and some
body may have a little less. It is 
Conceived more m a comprehensive 
way as an approach to making the 
rural economy more dynamic in order 
that it can provide a very sound 
foundation for our whole programme 
of development in the country. •

It is not simply a question of the 
tiller becoming the owner of the land. 
We are going further. It may be that 
the idea of the tiller being the owner 
also, possibly, become out-dated. It 
is the village community which is 
responsible for all the resources, for 
the effective utilisation of man-power 
and every inch of land there in order 
that they may have the largest 
measure or volume of production, the 
fullest employment and also that there 
may be as little disparity as possible. 
All these aspects are there Therefore, 
we are moving towards a pattern, an 
institutional framework in the rural 
areas, which will enable us to have all 
these results From that point of view 
we arc viewing the problem, and 
therefore, it is a matter of common 
interest to all of us that these things 
are done quickly and that we go 
ahead in all parts of the country as 
soon as possible On this, we agree.

Regarding the question that was 
raised about legislation and then about 
its implementation, let me sa> a few 
words. So far as legislation is con
cerned, it cannot be assumed, as has 
been pointed out by some hon. Mem
bers who spake, that nothmg has been 
done While we may express our 
dissatisfaction and discontent with the 
pace of progress, all of us want it to 
be much more brisk than it has been. 
Yet, let us recognize the facts and not 
lose sight of the fact that there has 
been during these years considerable 
progress in several States. The States 
have gone ahead with practically all 
the elements in the proposals re
gard ng land reform. Abolition oft
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igt«m e4iarie> is practically univer
sa l now in this country, all over

Aogardiag the question of security 
to the tenants, there also, legislation 
exists «U over There is the question 
of orop sharers or share-croppers, to 
which the hon Member. Shrimati Renu 
Cfcakravartty, referred That question 
la there

Therefore, some questions remain to 
be resolved By and large, legislation 
has proceeded along these lines in the 
States which have taken up this mat
ter, and a number of them have taken 
UP this matter It has proceeded on 
these lines—the abolition of interme
diaries, security for the tenant, etc 
In that security, the question of re 
sumption is really a part of that policy 
and programme itself When we are 
told that some of the land is being 
taken ,awa> from the tenants it is 
part of that policy in the sense that 
some of the landholders themselves 
are not very, very big people

The b&ic fact fti th s country is that 
the ho'dmgs are very small In several 
States the majority of persons who 
hold land and pay just possess below 
Ave acres or so, many landholders 
themselves are in that position They 
have a small bit of land, they have 
leased it out To deprive them entire 
ly of that privilege of being able to 
cultivate the land because, for some 
reason and for some time they have 
not found it possible to cultivate the 
land, was not considered really a very 
equitable arrangement Therefore, 
provisions were made in the law that 
under certain safeguards and certain 
restrictions—of course it has to be 
below the ceiling—the tenant should 
have some land left to him except in 
c&es where the landholder has only a 
basic holding or something 
like that So it was on a 
balancing of considerations and the 
interests of all the parties that a 
scheme was evolved and was incor
porated in the Plan There have been 
certain variations from State to State, 
regarding this question—it is pressing 
this matter of feelings—and all the 
elements of legislation, but there is no

Rtforrm tn the Country 
difference about security subject to 
certain rights of resumption

An Bon Member: They are not
secured

17 hrs

Shri Nanda: I am coming to the
question of implementation later on. 
There is no difference about that 
Regarding ceilings also, a certain 
amount of difference of opinion has
arisen but the Planning Commission 
and the Government and, I believe, all 
those who are concerned with this 
matter have now come to the conclu
sion that there is to be no further con
troversy about it It will have to be 
taken as an accepted fact that ceiling 
will be applied not only on future, but 
also on existing holdings The neces 
sary legislation regarding ceilings and 
othei matters will have to be duI on 
the statute-book by the various State 
Governments by the end of 1958 That 
hac been acceptcd

Shri Dasappa (Bangalore) Is it on 
all fronts or only on the agricultural 
front’

Shn Nanda We are only dealing 
xnth land reforms at the moment I 
shall answer this further I believe 
all of us will agree that social justice 
has been said m hackne>ed phrases to 
be indivisible So it cannot be that 
we bring about certain redical reforms 
in the rural areas for the rural com
munity and leave some other owners 
of big properties and vested interests 
untouched That can never be the idea 
I am sure that a climate is going to be 
created by the reforms in this sphere 
which is going to create pressures and 
social implications which cannot be 
evaded

It is also true that nothing has been 
done so far m the other sphere also 
Judging from what appears in news
papers about the severity of taxes and 
all that one would easily see that tai 
ten years something has been done in 
various directions
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[Mr. Speaker in the Chair] 
Regarding the rest of the States 

where legislation has not so far been 
passed, as hon. Members know, it is a 
question of time, and not a very long 
time at that But the enforcement 
part is the really more difficult part. 
Some of the reasons for the slow pro
gress must be appreciated, when we 
look at the question of land reforms 
It is not a simple thing. It is a com
plex issue and there is conflict of 
interests in the social structure m the 
rural areas But we must understand 
that things which have arisen in the 
course of centuries may take some time 
to be changed completely We are 
talking of a decade It is true that m 
that dccade some substantial progress 
has been made But these things have 
to be done peacefully keeping m view 
the fact that we do not want the exis
ting production to go down We 
cannot afford that We are not in 
a position to take recourse to certain 
ways which might have the effect of 
creating such a kind of imposition of 
force which may not really lead to 
any useful results immediately 

Moreover, we have a democratic 
tradition to maintain and democratic 
institutions to preserve With all these 
limitations, we have to function 
Several States have changed from 
zamindan system to ryotwar system 
We have not got the whole parapher
nalia, Die structure, which could 
enable them to carrv out all these new 
things These things take time There 
were some honest differences of 
opinion whether ceilings would really 
increase production or not and things 
like that All that is ovor now and 
the question of implementation is 
there The conditions in the rural 
areas and the social situations also 
come in 'the way Government passed 
legislation and possibly they did not 
make fully all tho«e arrangements 
which were, necessary for the purpose 
of efficient administration These are 
things which Government alone 
cannot do Government have their 
part, a very important part They may

Reforms in the Country 
**t up the necessary administrative 
machinery for this purpose But 
withm the community itself, people 
have got a part to play in it  We could 
not blame the Government alone tor 
certain things not being done All of 
us have to co-operate and combine so 
that the underdog of the rural area 
comes into his own and his rights and 
his claims are conceded to him.

This >s the picture of the situation 
1 realise I am taking your tune and I 
must finish The motion was that we 
should have a compoittee All that I 
have said shows that since there is no 
difference of opinion regarding the 
aim of the land policy and regarding 
the kind of legislation that we should 
hfcve the only question that remains is 
certain details of implementation. 
How is a committee going to help us 
1*1 this matter7 That is my < point 
There is a clear unanimity about the 
essential purpose of land policy and 
the waj m which it has to be brought 
about In certain States things are 
gtnng on fairly well In some Statea 
iri certain respects it has slowed up. 
These are not things which a com- 
n'uttee is going to deal to with any 
ifreat advantage

•So, I am making a suggestion that in 
addition to the apparatus we have 
already—we have got a committee in 
the Planning Commission, namely, the 
Central Land Reforms Committee, 
which considers all matters arising in 
the various States like legislation 
etc In addition to that, 
we may now start looking at thjs 
iTiatter in another way We had a 
Panel for the Second Plan and that 
Panel did very good work It had its 
sijb-committees and very good valu
able material could be obtained in the 
<”<iurse of the work of the sub-commit- 
Uses and the reports of those com
mittees are very useful documents I 
suggest that instead of waiting for any 
length of time we may set up those 
Panels in which Members of Parlia
ment could be associated, and we may 
start work on the land reform ques
tion soon m that manner That will 
be a very useful way of handling the 
issue
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Shri PanigraM: When do you pro- then 60 per cent of the peasants will 

pose to set up this committee? not have the benefit

Shri Nanda: Very soon, without any 
loss of tune. I thought that would 
give more productive results

Shri C. K. Nair (Outer Delhi) I 
want one clarification What about 
the policy of the Planning Commission 
with regard to providing every family, 
either rural or urban, more especial
ly rural, with a homestead7 Of 
course, distribution among the agri
cultural people is .very difficult, rathei 
impossible But what about people in 
the rural areas getting homesteads’

Shri Nanda* That question is also 
dealt with m the recommendations and 
the report This is one of the r«om - 
mendations It is very essential that 
facilities should be extended to every
body subject, of course to availability 
f̂ land

•
Shri A. K. Gopalan. May I have a 

clarification’  The Second Five Year 
Plan has recommended that the maxi
mum rate of rent should not excetd 
one-fourth or one-fifth of the gross 
produce In some States 50 ’Jer ccnt 
or 60 per cent of the land belong^ to 
religious institutions If according to 
the recommendation of the Planning 
Commission they have to be reduced 
to one-fourth or one-fifth, then cer
tainly there will be a reduction m 
income If there is a reduction in 
income, as far as religious institutions 
are concerned, and that it cannot oe 
done in that way, then certainly 60 
per cent of the peasants will not 
come under this reform, because ec 
cording to the Planning Commission 
there must be a reduction of rent In 
some of the States it may not be so 
in all the States—most of the land' 
belong to the religious institutions 
In such cases, if the rent .̂annot Ik 
reduced, I want to know the policv 
This difficulty has arisen m some of 
the States Unless the Planning Com
mission or the Government says that 
this is the policy that there should 
he no reduction at all in the incomes

Shri Nanda: I do not want to say 
anything specific about this particular 
case now because we are discussing 
that with the representatives of the 
States But generally the position is 
that there cannot be anything sacros
anct about the claimB of those insti
tutions in terms of money if a 
reduction has been brought about be
cause of reforms which brings down 
the income for others also That is 
my personal attitude But in this 
specific case I cannot say that

Shri Subiman Ghose (Burdwan) • My 
Resolution follows this I was allot
ted 31 minutes but that cannot be 
available today So, the hon Deputy- 
Speaker said that I will get one 
minute to move my Resolution

Shri Panigrahi. Mr Speaker, Sir, I 
was very glad that the hon Minister 
of Planning made all his efforts to 
meet the points that we raised here 
during the course of the discussion, 
but I am sorry to say that the hon 
Minister did not try to throw light on 
those very essential points which we 
raised There was no question of 
asking us to see whether we agreed on 
the policy or not So far as the 
policy of land reforms is concerned,
I am quite sure, as the hon M.n>stei 
has said, that there is unanimity But 
the question camc up with regard to 
its implementation and that a pait of 
the implementation of the policy was 
not being done in two of the States 
That is what we wanted to bnng to 
his notice

I brought to the notice of the hon 
Minister five points for consideration 
One was whether the Planning Com
mission was going to give .any direc
tive to the State Governments that for 
a certain period there shall be a ban 
on all kinds of ejectment of tenants

Shri Nanda. It has already been 
done
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but I am aozty to tty thMt no lightMr Speaker: It hu already been 

done. That ii what the hon to u -  
ter say*

flni tadfrtU : In my own State,
ejectments are going on

Mr. Speaker: Whoever hon Mem
ber finds that there »  a different state 
of affairs than what the hon Minis
ter has stated will draw his atten
tion He will send him a chit

Paidgrahi: I drew hu atten
tion

Mr. Speaker. Persons in the Press 
Gallery would fall on our heads if 
they lean on the balcony I have ie- 
pfUfocHy given instructions that they 
ought not to peep over the House I 
will have to withdraw the Press Gal
lery Cards issued to those persons It 
is a disgrace

Shri Panigrahi: I also suggested that 
peasants, who are now holding un
economic holdings, say, between 1 to 
S acres, should also be exempted from 
land reforms All kinds of transfer, 
and partitions are taking place before 
Government 19 going to fix any ceiling 
on land Some of the hon Members 
from this side also suggested that 
transfers are taking place even m the 
names of children who are not yet 
bom and who are still m their 
mothers’ wombs Would the Planning 
Commission advise the State Govern
ments to take such measures to see 
that such illegal partitions and trans
fers do not take place, if it helps in 
implementing the measures which the 
Government propose to fix so far as 
ceiling is concerned Then there is 
the question of exempting certain 
lands from ceilings Certain States 
•re exempting certain farms which 
they call as efficiently managed farms 
They give a handle to the landlord to 
my that an 100-acre farm is also an 
efficiently managed farm In this v/ay 
they are also getting exempted from 
the provision

We submitted these points for the 
consideration of the hon Minister

was thrown on them

shri Nanda: May 1 take tnt minute 
more to answer that

Mr. Speaker: Let him flnuh them 
once lo t all.

Shri Panigrahi: But m view « f  Ms 
assurance that the Government is pro
posing to set up a committee very 
toon to go into all these problems and 
also that representatives from all 
parties of this House are going to be 
associated with this Committee, I 
would like to withdraw my Resolu
tion But I hope that this assurance 
will be implemented very soon

Shri Naada. I am very giateful to 
the hon Member for not pressing the 
Resolution in view of the suggestion 
that I made that we might puiwe this 
matter m the Planning Commission 
through the panels which did vety 
good work in relati6n to the Second 
Five Year Plan Regarding efficient 
farms and other things, I did not take 
up each single item for the same 
reason that since we are going to have 
a full discussion there, I need not 
take up the time of the House now 
The efficient farm matter wmch the 
hon Member has brought up, has been 
discussed at length in the report it
self It is not that any farm, 100 
acres or whatever the size, may be 
excluded There are several condi
tions that it must be a compact farm 
there must be a lot of investment in 
it and by its splitting It has to be 
first assured that there is going to be 
fall m production Even if it is a well 
managed farm, with investment and 
all that if no fall in production need 
be apprehended as a result of its 
splitting, it does not claim any exemp
tion, it does not merit arty exemption

Mr Speaker* What about the 
amendments9

Sfcrt Btbhoti Mishra: 1 withdraw

Mr. Speaker: Shri Bhakt Danhan. 
He is not here He does not press
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sions in the Country

Co-#fcrMKt Siffar 65a* 
Factories in Andhra

i  S. M. Banerjee withdraw*. Shri 
|u Panaey.

Tfcfc Mik*AiHknts 1dent, by hMtfcfc 
withtfrateft.

The Resolution toat, by leave, with
drawn.

If.lt tors.

CENTRAL CONTROL OP ALL PUB
LIC SERVICE COMMISSIONS IN 

THE COUNTRY

fehrt Sabtattut Ghoae (Burdwan): 
Mf. Speaker, I beg to move the fol
lowing Resolution.

"This House is of opinion th«»t 
<11 the Public Service Commis
sions, whether Union or State, 
should be under the Government 
o f India holding analogous posi
tion like that of the Supreme 
Court and Higji Courts and suit
able legislation be brought for
ward to amend the Constitution 
accordingly ”

Mr. Speaker: There is no time. 
Hereafter, at the end of a session, I 
do not want any work in that session 
to be taken over This will bp the 
normal practice during the session 
Let us not tie our hands Many things 
may happen More important tilings 
may happen In this session 1 have 
made an exception This will be the 
rule Whatever happens, a similar 
opportunity will be given only during 
the session: not to carry over to the 
next session.

•Shri T. B. Vittal Rao (Khammam) 
Am I to understand that Resolutions 
of this nature, half discussed, will not 
be discussed in the coming session9

Mr. Speaker: As far as possible, let 
them finish in the session

Shri T. B. Vittal Rao: Sometimes it 
is most possible.

Mr. Speaker: Sometimes, it will go 
over to the next session. Normally I 
would not like to give an opportunity 
of this kind merely to keep it alive. 
I do not want to stand in the way 01 
the ballot.

This matter, the hon. Member may 
continue next session.

11.18 his.
•CO-OPERATIVE SUGAR FAC

TORIES ifo ANDHRA
Shri Viswanatha Reddy: (Rajam-

pet) Sirf permit me, at the very out* 
set, to express my pleasure and sens# 
of gratitude to the Ministry of Food 
and Agriculture, and particularly to 
the hon Minister, Shri A P Jain, who 
took such a lot of interest in the pro
gress of the Andhra Sugar factories 
and but for whose very sympathetic 
and understanding attitude, I think, 
the progress would not have boen even 
this much

Having said this, I am sorry that I 
am not able to say the same thing 
about other connected Ministries

Mr. Speaker: I would urge that hon 
Members, whoever has a half-an- 
hour discussion, may appraise the 
situation All hon. Members do not 
know what exactly is this Therefore, 
he may place the points that he wants 
to place before the House which re
quire elucidation and then he may 
develop his argument What is it 
that he wants to place before the 
House7

Shri Viswanatha Reddy: This is only 
a preliminary remark that I was try
ing to make

I would like to trace briefly the 
progress of the four Andhra sugar 
factories which are sponsored in the 
co-operative sector These sugar fac
tories were formed, at least the 
societies were formed, as early as 19)3. 
Ever since their formation, any num-

•Half-an-hour discussion.




